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RATIFIED MINUTES OF MEETING NO.15/15 OF NORMS COMMITTEE-1 {(DES-| SECTION) HELD ON
14.10.2014

Please note:-

(i In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond
accordingly.

(i) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm and may be responded accordingly.

The meeting No. 15/15 of the Norms Committee (NC-I) for the licensing year 2014-
| 2015 was held on 14.10.2014 under the Chairmanship of Dr. L.B. Singhal, Additional
Director General of Foreign Trade to consider the applications under Duty Exemption /
Remission Schemes (Chapter-4) of Foreign Trade Policy 2009-2014 / Handbook of
Procedure Volume-l. The following Members of the Committee were present in the

meeting: -

SI.No. | Name of the representatives & | Room No. | Telephone No. Deptt.

their Designation .
1. Sh K.X. Tiwari LA 476 23063321 DHI, U.B.
2. Sh S.K. Jain, D.O. 428A 23063321 Extn.3318| DIPP, U.B.

23063166

3. Sh. Kanwalinder Singh Sodhi, | 736A 23063802 Extn.2459| DC{MSME},N.B.

Asstt. Dir. (Mech)
4. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 | DGFT, U.B.
S. Sh. PriyaRanjan, FTDO 404 23061562 Ext.265 DGFT, U.B.

| -The Committee considered the individual cases of the agenda of this meeting generated through the
online system of NIC. The decisions taken thereon are as under:

Case No.:17/8/80-ALC2/2013 [Party Name:BHARAT HEAVY |Meet No/Date:15/80- Ts'iii@i.s?
ELECTRICALS LIMITED ALC2/2014 Deferred
14.10.2014 }

1 [HQ File RLA File [Lic.No/Date:0410145648 |Defer
:01/80/050/00127/AM 14/ :04/24/040/00253/AM 13/ 130.04.2013 Date:25.11.2014
Decision : The Committee noted that firm’s reply dated 10.06.2014 has been sent to DHI on

i 20.06.2014 for examination and comments and decided to remir& Dl-&for expediting comments.
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L

! |Case is deferred to 25.11.2014.

_ |
[ Icase No.:10/8/80-ALC2/2013  Party Name:BANCO Meet No/Date:15/80- grStatus:
PRODUCTS (INDIA) ALC2/2014 'Deferred
LIMITED 14.10.2014 1
2 [HQ File RLA File Lic.No/Date:3410036871  Defer
:01/80/050/00120/AM 14/ :34/24/040/00030/AM 14/ 14.05.2013 Date:25.11.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 07.10.2014 and
decided to wait for firm’s reply, Case is deferred to 25.11.2014.

Case No.:11/8/80-ALC2/2013 J‘Party Name:METSO Meet No/Date: 15/80- !Status:
'MINERALS (INDIA) ALC2/2014 Deferred
PVT.LTD. 14.10.2014
HQ File IRLA File Lic.No/Date:0510357008 Defer
3 [:01/80/050/00121/AM14/ :05/24/040/00074/AM 14/ 13.06.2013 |Date:25.11.2014

Decision :The Committee noted that as per the recommendation of Technical Authority, DHI a
deficiency letter dated 07.10.2014 has been sent to the firm for providing the details of Advance
Authorisation number and weight of export product and decided to wait for firm’s reply.Case is
deferred to 25.11.2014.

Case No.:2/11/80-ALC2/2013  'Party Name:DEE Meet No/Date: 1 5/80- ‘Status:
'DEVELOPMENT ENGINEERS [ALC2/2014 Deferred
ILTD. 14.10.2014 :
HQ File ~ IRLA File Lic.No/Date:0510357230 éDefer
4 |:01/80/050/00203/AM14/ :05/23/040/00094/AM 14/ 17.06.2013 {Date:25.11.2014

Decision :The Committee noted that firm’s reply dated 19.06.2014 has been sent to DHI on
01.09.2014 for examination and comments followed by reminder to DHI on 07.10.2014 and decided
to wait for DHI comments. Case is deferred to 25.11.2014.

Case No.:15/13/80-ALC2/2013 ?Party Name:ANUPAM-MHI Meet No/Date: 15/80- * Status:
‘INDUSTRIES LIMITED ALC2/2014 /Deferred
i 14.10.2014 |
HQ File ‘RLA File Lic.No/Date:3410037482 |Defer
:01/80/050/00220/AM 14/ :34/24/040/00080/AM 1 4/ 25.07.2013 |Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by reminder dated 22.08.2014, email message on 01.9.2014, final reminder dated
07.10.2014 and decided to wait for 15 days more to receive reply from the firm failing which the
Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 25.11.2014.

Case No.:8/13/80-ALC2/2013  Party Name:BORG WARNER  [Meet No/Date: 15/80- Status:
[EMISSIONS SYSTEMS INDIA |ALC2/2014 '‘Deferred
6 {PVT.LTD 14.10.2014 |
HQ File IRLA File Lic.No/Date:0510361728 |Defer
101/80/050/00213/AMI4/ N 1:05/23/040/00160/AM14/ 02.08.2013 Date:25.11.2014
|
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Decision :The Committee noted that firm has not replied to deficiency letter dated 07.10.2014
followed by e-mail message dated 10.10.2014 and decided to wait for their reply. Case is deferred to

25.11.2014.
[_ Case No.:16/23/80-ALC2/2013 ‘Party Name:TiL LIMITED Meet No/Date:15/80- iStatus:
ALC2/2014 ‘;Deferred
14.10.2014 i
HQFile [RLA File Lic.No/Date:0210194860 |Defer
7 1:01/80/050/00442/AM 14/ 1:02/24/040/00094/ AM14/ 27.09.2013 |Date:25.11.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 13.08.2014
followed by reminder dated 07.10.2014 and decided to wait for their reply. Case is deferred to

25.11.2014.
" [Case No.:2/20/80-ALC2/2013 Party Name:L&T - MHI Meet No/Date:15/80- Status:
‘TURBINE GENERATORS ALC2/2014 |Deferred
iPVT.LTD. 14.10.2014
HQ File 'RLA File Lic.No/Date:0310753783  Defer
8 |:01/80/050/00390/AM 14/ :03/95/040/0051 1/AM14/ 15.10.2013 :Date:25.11.2014

Decision :The Committee noted that firm's reply dated 25.08.2014 has been sent to DHI on
01.09.2014 for examination and comments and decided to wait for DHI comments. Case is deferred

to 25.11.2014.
" [Case No.:3/20/80-ALC2/2013 ‘Party Name:L&T - MHI Meet No/Date: 15/80- Status:
‘TURBINE GENERATORS ALC2/2014 Deferred
PVT.LTD. 14.10.2014 |
¢ |HQ File RLA File Lic.No/Date:0310753791 | Defer
:01/80/050/00391/AM 14/ :03/95/040/00510/AM 14/ 15.10.2013 iDate:25.11.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 10.10.2014 and
decided to wait for their reply. Case is deferred to 25.11.2014.

Case No.:68/3/80-ALC2/2014 Party Name:ALSTOM Meet No/Date:15/80- Status:
TRANSPORT INDIA LIMITED |ALC2/2014 Deferred
; 14.10.2014 |
HQ File RLA File Lic.No/Date:0710099232 | Defer
10|:01/80/050/0007%/AM15/ 07/21/040/00636/AM14/ 28.10.2013 |Date:25.11.2014

Decision :The Committee noted that firm has furnished their reply against deficiency letter dated
03.06.2014 on 13.10.2014 and decided to send the same to DHI for examination and comments.Case

is deferred t025.11.2014.
" [Case No.:26/23/80-ALC2/2013 Party Name:TATA HITACHI Meet No/Date:15/80- Status:
CONSTRUCTION ALC2/2014 Approved
11 MACHINERY CO. LTD, 14.10.2014
HQ File RLA File Lic.No/Date:0210195980
:01/80/050/00452/AM 14/ :02/24/040/00114/AM 14/ 04.11.2013

N

PARVEEN SHARMA
Dy. Director General
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Decision :The Committee decided to ratify norms of subject advance authorisation on GN-4 basis
as per the DHI written communication dated 14.10.2014.

\RLA may take necessary action accordingly.

,J
_JCase No.:19/3/80-ALC2/2014  Party Name:SANDEN VIKAS  [Meet No/Date: 1 5/80- Status:
i (INDIA) LTD ALC2/2014 Approved
é ; 14.10.2014
HQ File RLA File Lic.No/Date:0510371213
:01/80/050/00030/AM15/ :05/24/040/00274/AM 14/ 18.11.2013

1 Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their 1D No. 12/134/2014-TSW/12 dated 14.10.2014 which are as under:-

1. Import items at SI. No. 1 to 14, 16 & 17 may be allowed on net to net basis with
accountability clause.

2. Importitem at SI. No. 15 may be allowed on net to net basis as claimed by the firm.

RLA may take necessary action accordingly.

il ' |
r ase No.:44/3/80-ALC2/2014 EParty Name:DYNAMATIC Meet No/Date: 15/80- Status:
'TECHNOLOGIES LIMITED, |ALC2/2014 Deferred
5 14.10.2014
HQ File RLA File Lic.No/Date:0710099970 Defer
13 [01/80/050/00055/AM15/ :07/24/040/00275/AM14/ 26.11.2013 {Date:25.11.2014

Becision :The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by reminder dated 22.08.2014 and e-mail message dated 01.09.2014. The Committee
further noted that the firm has sought time for furnishing their reply vide e-mail dated 22.09.2014
and decided to grant time to firm for the aforesaid.Case is deferred to 25.11.2014.

r Case No.:39/23/80-ALC2/2013 iParty Name:SATTVA ETECH  Meet No/Date:15/80- iStatus:
iINDIA PRIVATE LIMITED ALC2/2014 Deferred
: 14.10.2014 &
HQ File RLA File Lic.No/Date:0710100031  [Defer
14 :01/80/050/00465/AM 14/ :07/24/040/00276/AM 14/ 27.11.2013 \Date:02.09.2014

f)ecision : The Committee noted that firm'’s application has been sent to DEIT on 30.01.2014 for
examination and comments followed by reminder dated 09.4.2014, 18.07.2014 to them and decided
to remind DEIT again for expediting their comments. Case is deferred to 25.11.2014.

 [Case No.:1720/80-ALC2/2013 Party Name:NOV SARA INDIA Meet No/Date:15/80- Status:
PVT.LTD.,, ALC2/2014 Closed
14.10.2014
HQ File RLA File Lic.No/Date:6110001106
15 (:01/80/050/00389/AM 14/ :61/24/040/00058/AM 14/ 03.12.2013

Decision :The Committee noted thatin response of this office letter dated 22.08.2014, the RA,

Dehradun has informed that the subject advance licence was granted to the firm on net to net basis

under para 4.7 of HBP 2009-2014 and also rgerred the Committee decision dated 26.02.2008 in
gl p

N
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which they had been advised not to forward the hard copy of the application to this office in terms
of Policy Circular No. 20 dated 05.02.2007 vide their letter No. DDG/DDN/ADV./MISC./AM15 dated
04™ Sept, 2014. The Committee decided to close the case.

16

Case No.:23/23/80-ALC2/2013 Party Name:HELVOET Meet No/Date:15/80- Status:
{RUBBER AND PLASTIC ALC2/2014 Deferred
\TECHNOLOGIES INDIA P.L. 14.10.2014

HQ File 'RLA File Lic.No/Date:3110061381  Defer

:01/80/050/00449/AM 14/ :31/83/040/00105/AM 14/ 05.12.2013 Date:25.11.2014

Decision :The Committee noted that firm has neither replied to deficiency letter dated 13.03.2014

sent by C&PC directly followed by DGFT reminder dated 03.6.2014alongwith the copy of the
aforesaid deficiency letter, e-mail dated 04.6.2014, final reminder dated 16.7.2014 and decided to
wait for 15 days more for the firm’s reply failing which the Committee would be constrained to reject
their case with direction to pay the Custom Duty and applicable interest for regularization of the
license, Case is deferred to 28.10.2014.

17

Case No.:17/3/80-ALC2/2014  |Party Name:NIRMA LIMITED  [Meet No/Date:15/80- Status:
ALC2/2014 Approved
14.10.2014

HQ File RLA File Lic.No/Date:(810126969

:01/80/050/00028/AM 15/ :08/24/040/00377/AM14/ 09.12.2013

Decision :The Committee decided to ratify norms on the basis of C&PC O.M. No. 46011/60/2014-
PC-1i dated 09.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

18

Case No.:18/3/80-ALC2/2014  |Party Name:NIRMA LIMITED |Meet No/Date:15/80- Status:
ALC2/2014 Approved
14.10.2014

HQ File RLA File Lic.No/Date:(810126970

0]/80/050/00029/AM15! 08/24/040/00376/AM14/ 09 12,2013

Declsmn :The Commuttee decnded to ratlfy norms on the baS|s of C&PC O M No. 46011/60/2014-
PC-Il dated 09.09.2014 {Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

19

Case No.:24/23/80-ALC2/2013  |Party Name:BHARAT HEAVY Meet No/Date:15/80- Status:
ELECTRICALS LIMITED ALC2/2014 Approved
114.10.2014
HQ File RLA File " |Lic.No/Date:0410152825
:01/80/050/00450/AM 14/ :04/24/040/00181/AM14/ 11.12.2013

Decision :The Committee decided to ratify norms on the basis of DHI Communication No.
3(8)/2014-TSW (B) dated 04.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.
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[ [Case No.:24/3780-ALC2/2014 Party Name:ROSSELL INDIA  [Meet No/Date:15/80- [Status:
LIMITED, ALC2/2014 Approved
, 14.10.2014
HQ File RLA File Lic.No/Date:0710100433 [
20 1:01/80/050/00035/AM15/ :07/24/040/00263/AM 14/ 11.12.2013 |

Becision :The Committee decided to ratify norms on the basis of DIT UQ No. 17(12)/2014-IPHW |
dated 15.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

_
[ [Case No.:25/23/80-ALC272013 Party Name:BHARAT HEAVY  [Meet No/Date: 15/80. Status:
ELECTRICALS LIMITED ALC2/2014 Approved
| 14.10.2014
HQ File RLA File Lic.No/Date:0410153118
21 1:01/80/050/00451/AM 14/ :04/24/040/00199/AM 14/ 17.12.2013

Decision :The ‘Committee decided to ratify norms on the basis of DHI Communication No,
3(8)/2014-TSW(B) dated02.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

" [Case No.:23/3/80-AL.C2/2014 ‘Party Name:PRECISION Meet No/Date:15/30- Status;
ELECTRONICS LTD. ALC2/2014 1Deferred
14.10.2014 {

HQ File ‘RLA File Lic.No/Date:0510373913 Defer

22 :01/80/050/00034/AM 15/ 5:05/24/040/00338/AM14/ 18.12.2013 1Date:25.11.2014
Decision :The Committee noted that firm has neither replied to deficiency letter dated 24.09.2014
sent by DIT directly followed by DGFT reminder dated 09.10.2014 alongwith the copy of the
aforesaid deficiency letterand decided to wait for firm'’s reply. Case is deferred to 28.10.2014.

23

Fﬁrase No.:28/3/80-ALC2/2014  Party Name:TRANSASIA BIO [Meet No/Date:5/30- Status:
'MEDICALS LTD. ALC2/2014 {Deferred
14.10.2014 j
HQ File RLA File Lic.No/Date:0310762929 Defer
:01/80/050/00039/AM 15/ :03/95/040/00741/AM 14/ 23.12.2013 Date:25.11.2014
rI)_ecision :The Committee noted that firm has sent their reply to DIT directly and a copy of their
reply to DGFT. The Committee decided to forward the firm’s reply to DIT for examination and

comments alongwith reminder to DIT for expediting their comments. Case is deferred to 25.1 1.201ﬂ

" case No.:s/3/80-aL.C2r014 Party Name:THERMAX LTD.,_ [Moet No/Date 15/80- Status:
ALC2/2014 Deferred
14.10.2014 5
24 HQ Filé ‘RLA File Lic.No/Date:3110061766 Defer
:01/80/050/00016/AM15/ 23 1/83/040/00174/AM14/ 27.12,2013 ‘Date:25.11.2014
Iﬁecision :The Committee noted that firm’s reply has been sent to DHI on 21.07.2014 foﬂ
| . —_— T T en A —
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examination and comments followed by reminder dated 07.10.2014 and decided to wait for DHI
comments. Case is deferred to 25.11.2014,

[ [Case No.:7/3/80-ALC2/2014

25

Party Name: TATA HITACHI Meet No/Date:15/80- Status:
CONSTRUCTION ALC2/2014 Approved
MACHINERY CO. LTD, 14.10.2014
HQ File RLA File Lic.No/Date:0210198498
:01/80/050/00018/AM1 5/ :02/24/040/00171/AM 14/ 06.01.2014

RLA may take necessary action accordingly.

Decision :The Committee decided to ratify norms of subject advance authorisation on GN-4 basis
as per the DHI written communication dated 14.10.2014.

- Case No.:8/3/80-ALC2/2014 Party Name:TATA HITACHI Meet No/Date: 1 5/80- Status:
CONSTRUCTION ALC2/2014 Approved
MACHINERY CO. LTD, 14.10.2014
HQ File RLA File Lic.No/Date:0210198490
26 [:01/80/050/00019/AM 15/ :02/24/040/00170/AM 14/ 06.01.2014

Decision :The Committee decided to ratify norms of subject advance authorisation on GN-4 basis
as per the DHI written communication dated 14.10.2014.

RLA may take necessary action accordingly.

—

Case No.:9/3/80-ALC2/2014 Party Name:TATA HITACHI [Meet No/Date:15/80- Status:
CONSTRUCTION ALC2/2014 Approved
MACHINERY CO. LTD, 14.10.2014
HQ File RLA File Lic.No/Date:0210198493
27 [:01/80/050/00020/AM 15/ :02/24/040/00168/AM 14/ 06.01.2014

Decision :The Committee decided to ratify norms of subject advance authorisation on GN-4 basis
as per the DHI written communication dated 14.10.2014.

RLA may take necessary action accordingly.

Case No.:32/3/80-ALC2/2014  [Party Name:POWERWIND  [Meet No/Date:15/80-  Status:
LIMITED ALC2/2014 Deferred
| 14.10.2014 |
HQ File RLA File Lic No/Date:0510375759 | Defer
:01/80/050/00043/AM15/ :05/24/040/00344/AM14/ 09.01.2014 IDate:25.11.2014

28 Decisior :The Committee noted that firm has not replied to deficiency letter dated 08.09.2014

given by C&PC directly followed by DGFT reminder dated 12.09.2014 alongwith copy of the aforesaid
deficiency letter and decided to send final reminder to the firm for expediting their reply failing
which the Committee would be constrained to reject their case with direction to pay the Custom
Duty and applicable interest for regularization of the lice/pse. Case is deferred to 25.11.2014.
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Caﬁe No.:10/3/80-ALC2/2014  |Party Name:TATA HITACHI Meet No/Date:15/80- Status:
CONSTRUCTION ALC2/2014 Approved
‘ MACHINERY CO. LTD, 14.10.2014
HQ File RLA File Lic.No/Date:0210198878
:01/80/050/00021/AM15/ :02/24/040/00178/AM 1 4/ 16.01.2014

as per the DHI written communication dated 14.10.2014.

RLA may take necessary action accordingly.

Decision :The Committee decided to ratify norms of subject advance authorisation on GN-4 basis

Case No.:12/3/80-ALC2/2014 iParty Name:HITAISHI KK

Meet No/Date:15/80- Status:
ALC2/2014 Deferred
14.10.2014 5

IMANUFACTURING
COMPANY PRIVATE
LIMITED,
HQ File IRLA File
:01/80/050/00023/AM 1 5/ :02/24/040/00180/AM 14/

Lic.No/Date:0210199203 [Defer
23.01.2014 iDate:25.11.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 07.10.2014 and
decided to wait for firm’s reply. Case is deferred to 25.11.2014.

Case No.:39/12/80-ALC2/2014 {Party Name:POLY MEDICURE

Meet No/Date:15/80- JStatus:
ALC2/2014 [Deferred
14.10.2014 !

LD,
HQFile " RLAFile
:01/80/050/00288/AM 15/ :05/24/040/00422/AM 14/

Lic.No/Date:0510378497 Defer
06.02.2014 |Date:25.11.2014

examination and comments and decided to remind C&PC

to 25.11.2014,

Decision :The Committee noted that firm’s application has been sent to C&PC on 25.08.2014 for

for expediting comments. Case is deferred

S
Case No.:3/26/80-ALC2/2013 ‘Party Name:ALPINE COILS Meet No/Date: 15/80- i[ST«atns:
LLP ALC2/2014 |Deferred
14.10.2014
HQ File RLA File Lic.No/Date:0410155295  [Defer
:01/80/050/00569/AM 14/ :04/24/040/00254/AM 1 4/ 17.02.2014 Date:25.11.2014

Decision :The Committee noted that firm has not re

plied to deficiency letter dated 04.04.2014

1 followed by reminder dated 03.06.2014 and after that the firm has sought time for 3 weeks vide their
letter dated 06.05.2014 but they have not furnished their reply. The Committee further noted that
another reminder dated 18.07.2014 followed by e-mail dated 22.07.2014 has been given to them
and the firm has again sought time for 45 days vide their letter dated 02.07.2014 which was expired
and after that final reminder dated 07.10.2014 has been given to the firmand decided to wait for 15
days more for firm's reply failing which the Committee would be constrained to reject their case with

direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 25.11.2014.

:; Case No.:39/3/80-ALC2/2014 Party e: TATA HITACHI
ONSTRUCTION
l N

Meet No/Date:15/80- Status:
ALC2/2014 Approved
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[ IMACHINERY CO. LTD, 14.10.2014 [
HQ File RLA File Lic.No/Date:0210200159
:01/80/050/00050/AM15/ :02/24/040/00199/AM 14/ 18.02.2014

Decision :The Committee decided to ratify norms of subject advance authorisation on GN-4 basis
as per the DHI written communication dated 14.10.2014.

RLA may take necessary action accordingly.

Case No.:65/3/80-ALC2/2014 [Party Name:PUTZMEISTER  [Meet No/Date:15/80- Status:
‘CONCRETE MACHINES ALC2/2014 Deferred
PRIVATE LIMITED, 14.10.2014

HQ File RLA File Lic.No/Date:1710005700  Defer

:01/80/050/00076/AM15/ :17/24/040/001 16/AM 14/ 18.02.2014 Date:25.11.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
followed by reminder dated 18.07.2014, final reminder dated 07.10.2014and decided to wait for 15
days more for firm’s reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 25.11.2014.

Case No.:66/3/80-ALC2/2014 'Party Name: PUTZMEISTER  |Meet No/Date: 1 5/80- 'Status:
ICONCRETE MACHINES ALC2/2014 Deferred
PRIVATE LIMITED, 14.10.2014 |

HQ File IRLA File Lic.No/Date: 1710005699 Defer

:01/80/050/00077/AM15/ 1:17/24/040/00115/AM 14/ 18.02.2014 ‘Date:25.11.2014

35

Decision :The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
followed by reminder dated 18.07.2014, final reminder dated 07.10.2014and decided to wait for 15
days more for firm’s reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 25.11.2014.

Case No.:67/3/80-ALC2/2014 Party Name: PUTZMEISTER  [Meet No/Date:15/80- Status:
CONCRETE MACHINES ALC2/2014 Deferred
[PRIVATE LIMITED, 14.10.2014 :

HQ File B {RLA File Lic.No/Date: 1710005698 'Defer

:01/80/050/00078/AM15/ l7/24/040/00| 14/AM14/ 18. 02 2014 \Date 25.11.2014

6 Decision The Commlttee noted that f rm has not replled to deficiency Ietter dated 16.05, 2014
followed by reminder dated 18.07.2014, final reminder dated 07.10.2014and decided to wait for 15
days more for firm’s reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 25.11.2014.

Party Name: JOHNSON ‘Meet No/Date:15/80-
MATTHEY INDIA PVT. LTD. iALC2/2014
114.10.2014

~Lic-No/Date:0510380001 |

Case No.:4/26/80-A1.C2/2013 Status:

Approved

IHQ File IRLA File
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[ Icase No.:5/26/80-ALC2/2013 |Party Name: JOHNSON Meet No/Date:15/80-  [Status:
MATTHEY INDIAPVT. LTD.  JALC2/2014 Approved
14.10.2014
'HQ File RLA File Lic.No/Date:0510380003
:01/80/050/00571/AM14/ :05/23/040/00485/AM14/ 21.02.2014

g [cOmments received by mail on 29.09.2014 and vide their UQ Note No.30(5)/2014-ME to 30(9)/2014-

[01/80/050/00570/AM14/ :05/23/040/00483/AM14/ 21.02.2014 (

{Eecision :The Committee decided to ratify norms on the basis of recommendation of MSME
comments received by mail on 29.09.2014 and vide their UO Note No.30{5)/2014-ME to 30(9)/2014-
ME & 30(52)/2014-ME to 30(58)/2014-ME dated 10.10.2014 which are as under:-

Name of Export Item Qty. S.No [Name of Import items Qty. Quantity

of applied injrecommend-
In number |import Kg. ed in kg.

item

Automobile Exhaust|6000 2, Ammaonium 492,00 |471.73

Catalyst, Ceramic Metatungstate

Substrate 10.5x3 inch, 3. 5706.00 |5587.32

Ammonium Titanium Dioxide

Metatungstate:77.08 4. 3420.00 |3420.00

Gms, Titanium Ludox AS40

Dioxide:912.96 Gms 5. 1394.88 |1394.88

(5i02)

Vanadyl Oxalate
Solution

For Sno 1 the norms
may be fixed on net
to net basis with NIL
wastage and
accountability clause

RLA may take necessary action accordingly.

Decision :The Committee decided to ratify norms on the basis of recommendation of MSME

ME & 30(52)/2014-ME to 30(58)/2014-ME dated 10.10.2014 which are as under:-

Name of Export Item Qty. S.No of{Name of|Qty. Quantity
import [import items applied injrecommend-ed in
In number|item Kg. kg.
Automobile  Exhaust|4000 2, Ammonium  |436.00 418.04
1 Etalysi _ feramic L 1 _ |
SHAP‘MA
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Substrate 10.5x4 inch, 3. Metatungstate {5072.00 4966.50

Ammonium
Metatungstate:102.46 4. Titanium 3036.00 3036.00
Gms, Titanium Dioxide
Dioxide:1217.28 Gms 5. 1239.88 1239.88
Ludox AS40
(5i02)
Vanadyl
Oxalate
Solution
For Sno 1 the

norms may be
fixed on net to

net basis with

NIL wastage

and

accountability

clause
RLA may take necessary action accordingly.
Case No.:6/26/80- Party Name: JOHNSON Meet No/Date:15/80-  |Status:
ALC2/2013 MATTHEY INDIA PVT. LTD. ALC2/2014 Approved

14.10.2014

HQ File RLA File Lic.No/Date:0510380000
:01/80/050/00572/AM14/  |:05/23/040/00482/AM14/  121.02.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of MSME
comments received by mail on 29.09.2014 and vide their UQ Note No.30(5)/2014-ME to 30(9)/2014-
ME & 30{52)/2014-ME to 30(58)/2014-ME dated 10.10.2014 which are as under:-

Name of Export Item Qty. [|S.Noof|[Name of Import|Qty. appliedeuantity
import |items in Kg. recommend-
In item ed in kg.
num-
ber
Automobile Exhaust|2025 |2. Ammonium 168.08 161.15
Catalyst, Ceramic Substrate Metatungstate
7.5%6 inch, Ammonium| 3. 1966.28 1925.38
Metatungstate:78.02 Gms, Titanium Dioxide
Titanium Dioxide:932.16 4, 1176.53 1176.53
Gms .
PARVET or Geneiel (1rade
pues el
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5. Ludox AS40

480.37

480.37

(Si02)

Vanadyl Oxalate
Solution

For Sno 1the
horms may be
fixed on net to

net basis with NIL
wastage and
accountability
clause
RLA may take necessary action accordingly.
Case No.:7/26/80- Party Name:JOHNSON Meet No/Date:15/80- [Status:
ALC2/2013 MATTHEY INDIA PVT. LTD.  |ALC2/2014 Approved
14.10.2014
HQ File RLA File Lic.No/Date:051038000
:01/80/050/00573/AM14/ :05/23/040/00484/AM14/ |2
21.02.2014
Decision :The Committee decided to ratify norms on the basis of recommendation of MSME
comments received by mail on 29.09.2014 and vide their UO Note No0.30(5)/2014-ME to
30(9)/2014-ME & 30(52)/2014-ME to 30(58)/2014-ME dated 10.10.2014 which are as under:-
Name of Export item thy. S.No of|[Name of Import{Qty. Quantity
import |items applied injrecommend
In item Kg. -edin kg.
num-
40 ber
Automobile Exhaust Catalyst,|1536 |[2. Ammonium 256.51 245.94
Ceramic Substrate 13x4 inch, Metatungstate
Ammonium 3. 298598 |2923.88
Metatungstate:156.98 Gms, Titaniurm Dioxide
Titanium Dioxide:1866.24 Gms 4, 1787.90 [1787.90
Ludox AS40
5. 729.82 729.82
(Si02)
Vanadyl Oxalate
Solution
For Sno 1 the
. - norms may be
f 2P
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fixed on net to net
basis with NIL
wastage and
accountability
clause
RLA may take necessary action accordingly.
[ [case No.:8/26/80- Party Name:JOHNSON Meet No/Date:15/80-  (Status:
ALC2/2013 MATTHEY INDIA PVT. LTD. ALC2/2014 Approved
14.10.2014
HQ File ~ |RLAFile N Lic.No/Date:0510380004
:01/80/050/00574/AM14/ :05/23/040/00486/AM14/ 21.02.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of MSME
comments received by mail on 29.09.2014 and vide their VO Note No.30{5}/2014-ME to 30{9)/2014-
ME & 30(52)/2014-ME to 30(58)/2014-ME dated 10.10.2014 which are as under:-

Name of Export Item Qty. S.No |Name of Import items |Qty. Quantity
of applied in|recommend-
In num- [import Kg. ed in kg.
ber item
Automobile Exhaust|2020 2. Ammonium 179.78 |172.37
Catalyst, Ceramic Substrate Metatungstate
411 [9.5x4 inch, Ammonium 3. 2069.76 |2053.15
Metatungstate:83.66 Gms, Titanium Dioxide
Titanium  Dioxide:996.48 4, 1256.44 |1256.44
Gms Ludox AS40
s. 512.55 |512.55
(5i02)
Vanadyl Oxalate
Solution

For Sno 1 the norms
may be fixed on net to
net basis with NIL
wastage and
accountability clause

RLA may take necessary action accordingly.

Case No.:46/3/80-ALC2/2014 ?Party Name:BOTIL OIL Meet No/Date:15/80- iStatus:
TOOLS INDIA PVT ALC2/2014 Deferred
42 LTD(FORMERLY BAKER OIL [14.10.2014 |
'HQ File RLA File [Lic.No/Date:0510380277  Defer
PARVESTT SARTAA

Dy. Cirector Gencrat
Directorate General of Foregni ralde
Ministry of Commerce & Incustry

Udyog Bhawan, New Delhi-11




|:01/80/050/00057/AM15/ :05/23/040/00457/AM 14/ [26.02.2014 Date:25.11.2014

Decision :The Committee noted that the firm has requested for the review of their case vide their
letter No. BOTIL /5336/0510380277/CS dated 17.09.2014. In this regard, they have referred the Tax
Research Unit(TRU), Deptt. Of Revenue, Ministry of Finance, O.M. No. 354/148/2013-TRU dated
28.02.2014. They have stated that their range of products neither includes the manufacture of casing
Pipes or the Tubing referred to by TRU in its referred communications, nor they are supplying these
commodities to ONGC Ltd., / Qil India Ltd., under the said scheme. They have further informed that
their range of products are Down Hole Drilling Completion and production Tools and equipment,
which are fully manufactured within the country based on essentially required imported raw
materials and components. Therefore, they have imported small quantity of the Seamless casing
Pipes under Advance Authorization at zero duty was one of the essential raw material used in the
manufacture of components of their products and was fully consumed in to their products and was
not meant to be supply to ONGC / Oil India as casing pipe or Tube. On scrutinizing the documents /
PAC certificate issued by M/s. Qil India Ltd., Dibrugarh, Assam submitted by the firm, the committee |
noticed that the M/s. Oil India Ltd., Dibrugarh, Assam is certifying that supply of goods required in
connection with Petroleum Operations under taken under Petroleum Exploration Licences or Mining
Leases under International Competitive Bidding. The firm has already been informed that “Under
Notification No. 12/2012-Customs, dated 17.3.2012 (Si. No. 356 of the Table) goods specified in the
list 13 and imported in connection with petroleum operations are exempt from BCD and CVD subject
to fulfilment of the condition No. 41 of the said notification. Condition No. 41 has several provisions,
one of them being production of an essentiality certificate from DG, Hydrocarbons. In view of this,
goods supplied by Seamless Pipes & Tube Industry against ICB to ONGC & OIL shall be eligible for
excise duty exemption provided such goods find mention in List 13 of the notification No. 12/2012-
Customs & the condition No. 41 of the Customs notification are fulfilled. Thus, in order to avail of
central excise exemption vide Sl. No. 336 of the notification No. 12/2012-CE, dated 17.3.2012, the
domestic supplier of seamless tubes and pipes shall be required to fulfil condition No. 41 which
include production of a certificate from a duly authorised officer of the Directorate General of Hydro
Carbons in the Ministry of Petroleum and Natural Gas, Government of India, to the effect that the
said are required for petroleum operations”. in view of the aforesaid, the committee decided to
reiterate its decision taken in meeting No.06/15 held on 10.06.2014 and decided to remind the firm
for forwarding the aforesaid certificate issued from the Directorate General of Hydro Carbons by
granting time for the submission of aforesaid certificate. Case Is deferred to 25.11.2014.

Case No.:4/3/80-ALC2/2014  Party Name:MOTHERSON Meet No/Date:15/80- Status:
SUMI SYSTEMS LTD., ALC2/2014 ‘Deferred
1 14.10.2014 |
HQ File [RLA File Lic.No/Date:0510380488 Defer
43 :01/80/050/00015/AM15/ 1:05/24/040/00454/AM 14/ 27.02.2014 ‘Date:25.11.2014
i |
Decision :The Committee noted that firm’s application has been sent to C&PC on 16.04.2014 for
examination and comments and decided to remind C&PC for expediting comments. Case is deferred
to 25.11.2014.
" [case No.:50/3/80-ALC2/2014 |Party Name:BOYSEN INDIA |Meet No/Date:15/80- Status:
LIMITED 'ALC2/2014 Approved
44 14.10.2014
HQFile IRLA File Lic.No/Date:0510380464 |
A
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|:01/80/050/00061/AM15/ |:05/23/040/00497/AM 14/ 27.02.2014 1

Decision : The Committee decided to ratify norms on the basis of DC (MSME) UO No. 30(50)2014-
ME dated 14.10.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

45

Case No.:51/3/80-ALC2/2014 Party Name:BOYSEN INDIA  |Meet No/Date:15/80- Status:
LIMITED ALC2/2014 Deferred
14.10.2014
HQ File RLA File Lic.No/Date:0510380507 Defer
:01/80/050/00062/AM 15/ :05/23/040/00493/AM 14/ 27.02.2014 Date:25.11.2014

Decision :The Committee noted that firm’s reply dated 14.07.2014 has been sent to MSME on
11.08.2014 for examination and comments followed by reminder dated 07.10.2014 and decided to

wait for MSME comments.
[ [Case No.:3/3/80-ALC2/2014 Party Name: HINDUSTAN Meet No/Date:15/80- Status:
AERONAUTICS LTD, ALC2/2014 Approved
14.10.2014
HQ File RLA File Lic.No/Date:0710102484
:01/80/050/00014/AM15/ :07/24/040/00347/AM 14/ 28.02.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/134/2014-TSW/46 dated 14.10.2014 which are as under:-
1. Net weights of export products may be specified as given below:

Sl. No. | Net Export Sl Net Sl Net Export | Sl No. Net

Wt.(Kgs.) No. Export No. Wt.(kgs.) Export
Wt.(Kgs) Wt.(kgs.) |

1 3520 8 13690 15 5328 22 3000

2 1054 9 28400 16 7200 23 825

3 740 10 12000 17 11250 24 31500

4 1935 11 5950 18 3200 25 4504

5 18250 12 43000 19 3780 26 54900

6 18750 13 48125 20 3920

7 13000 14 850 21 2400

2. Quantity of import item at SI. No. 1 may be allowed as 599635 Kgs. as 2.35 Kgs./Kg.
content in the export products at SI. No. 1to 23 after taking 5 % recovery from scrap.

3. Quantity of import item at Sl. No. 2 may be allowed as 55489 Kgs. as 1.541 Kgs./Kg.
content in the export products at $i. No. 24 & 25 after taking 5 % recovery from scrap.

4. Quantity of import item at Sl. No. 3 may be allowed as 136538 Kgs. as 2.487
Kgs./Kg. content in the export product at SI. No. 26 after taking 5 % recovery from
scrap.

RLA may take necessary action accordingly.

Case No.:43/3/80-ALC2/2014 |Party Name:BOYSEN INDIA  Meet No/Date:15/80- Status:
LIMITED .ALC2/2014 Approved
47 14.10.2014
IHQ File [RLA File ‘Lic.No/Date:0510380537 |
oS RTAN
cEN SHARRY
PAR\E!)'lcrector Gem:f?"L Trede
rectorate Generd L FOEEG iy
Dll:e(_.‘- f Commerce 11
Ministry © New Delhi

Udyod Bhawamn,



[:01780/050/00054/AM15/ :05/23/040/00495/AM 14/ 28.02.2014 ]

Decision :The Committee decided to ratify norms on the basis of DC MSME)ID No. 30(51)2014-
ME dated 14.10.2014 (Copy is to be forwarded to RA and firm}.

RLA may take necessary action accordingly. N
r Case No.:1/26/80-AL.C2/2013 Party Name:TOSHIBA JSW fMeet No/Date: 15/80- Status:
POWER SYSTEM PRIVATE ALC2/2014 Deferred
LIMITED '14.10.2014
HQ File RLA File ;Lic.No/Date:04l 0155774 |Defer
48 :01/80/050/00567/AM 14/ :04/24/040/00213/AM 14/ 103.03.2014 Date:25.11.2014

Decision :The Committee noted that firm’s application has been sent to DHI on 04.06.2014 for
examination and comments followed by reminder to DHI on 22.08.2014, 07.10.2014 and decided to
wait forDHIcomments, Case is deferred to 25.11.2014.

Case No.:14/3/80-ALC2/2014 }Party Name:BANGALORE Meet No/Date:15/80- [Status:
'VALVES PVT. LTD., ALC2/2014 {Deferred
| 14.10.2014 l
HQ File ‘FR.LA File Lic.No/Date:0710102615 jDefer
:01/80/050/00025/AM 15/ ::07/24/040/00436/AM 14/ 05.03.2014 |Date:25.11.2014

49 Decision :The Committee noted that firm has not replied to deficiency letter dated 30.06.2014

followed by reminder dated 22.08.2014, e-mail dated 01.09.2014, final reminder dated
07.10.2014and decided to wait for 15 days more for firm’s reply failing which the Committee would
be constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 25.11.2014.

Case No.:30/3/80-ALC2/2014 Party Name:VIJAY TANKS &  [Mect No/Date.| 5/80- Status:
'VESSELS LIMITED ALC2/2014 ‘Deferred
' 14.10.2014 |
HQ File ‘RLA File Lic.No/Date:3410039435 [Defer
50 :01/80/050/00041/AM15/ 1:34/24/040/00286/AM 14/ 06.03.2014 Date:25.11.2014

[Becision : The Committee noted that firm has not replied to subsequent deficiency letter dated
27.08.2014 followed by e-mail dated 01.09.2014 and decided to send reminder to the firm. Case is
deferred to 25.11.2014.

" [Case No.:33/3/80-ALC2/2014  Party Name:ZENITH Meet No/Date:15/80-  Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
14.10.2014 e
HQ File 'RLA File Lic.No/Date:0710102672 Defer
:01/80/050/00044/AM15/ :07/24/040/00446/AM 14/ 06.03.2014 Date:25.11.2014
51

Decision :The Committee noted that firm has not replied to deficiency letter dated 02.07.2014
followed by e-mail dated 21.07.2014, reminder dated 27.08.2014, e-mail dated 15.09.2014and
decided to send final reminder to firm failing which the Committee would be constrained to reject
their case with direction to pay the Custom Duty and applicable interest for regularization of the
license. Case is deferred to 25_11.2214.
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Case No.:55/3/80-ALC2/2014 ‘Party Name:OMEGA ICEHILL [Meet No/Date:15/80- Status:
*PR]VATE LIMITED ALC2/2014 Deferred
14.10.2014
HQ File RLA File Lic.No/Date:0510381107 | Defer
:01/80/050/00066/AM 15/ :05/24/040/00469/AM14/ 06.03.2014 Date:25.11.2014

Decision ;: The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed by reminder dated 07.10.2014 and decided to wait for firm’s reply. Case is deferred to
25.11.2014.

53

Case No.:57/3/80-ALC2/2014 Party Name:STERICAT Meet No/Date: 15/80- Status:
‘GUTSTRINGS PVT. LTD. ALC2/2014 Deferred
14.10.2014

HQ File RLAFile Lic.No/Date:0510381109 [Defer

:01/80/050/00068/ AM 15/ :05/24/040/00463/AM 14/ 06.03.2014 Date:25.11.2014

Decision :The Committee noted that firm’s reply dated 18.08.2014 has been sent to C&PCon
25.08.2014 for examination and commentsand decided to remind C&PC for expediting their
comments.Case is deferred to 25.11.2014.

54

Case No.:69/3/80-AL.C2/2014 [Party Name:MERSEN INDIA ﬁv[eet No/Date:15/80- Status:
PVT LTD ALC2/2014 Approved
114.10.2014
HQ File RLA File Lic.No/Date:0410155921
:01/80/050/00080/AM15/ :04/24/040/00275/AM 14/ i06.03.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/134/2014-TSW/54 dated 14.10.2014 which are as under:-

1. Net weight of export items at SI. No. 1 & 2 may be specified as 7800 Kgs. & 6309 Kgs.
respectively.

2. Quantities of import items from SI. No. 1 to 4, 6 to 10, 13 & 19 may be allowed on net to net
basis with accountability clause.

3. Quantity of import item at Si. No. 5 may be allowed may be allowed as 6994 Nos. on net to
net basis with accountability clause. In addition, spares may be allowed as per policy for
import of spares.

4. Import items at Sl. Nos. 11 & 18 put together may be allowed upto 2 % of FOB value of
exports of export item at SI. No. 1,

5. Quantities of import items at SI. No. 12, 14 & 15 may be allowed may be allowed as 1 No.,
26 Nos. & 13 Nos. respectively on net to net basis with accountability clause. In addition,
spares may be allowed as per policy for import of spares.

6. Quantities of import items at Sl. No. 16 & 17 may be allowed may be allowed as 83.2
Meters & 44.22 Meters. respectively on net to net basis. In addition, spares may be allowed
as per policy for import of spares.

RLA may take necessary action accordingly.

Case No.:38/3/80-AL.C2/2014 [Party Name:STANADYNE Meet No/Date:15/80- Status:
AMALGAMATIONS PVT. JALC2/2014 Deferred

T
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Ministry Of & Delhi-11
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S

e ILTD. 14.102014 [
HQ File RLA File Lic.No/Date:0410156079 [Defer
101/80/050/00049/AM 15/ :04/24/040/00279/AM 14/ 11.03.2014 Date:25.11.2014

Decision :The Committee noted that firm’s application has been sent to DHI on 18.07.2014 for
examination and comments followed by reminder to DHI on 07.10.2014 and decided to wait for DHi
comments. Case is deferred to 25.11.2014.

.
" [Case No.:49/3/80-ALC2/2014 |Party Name:DEE Meet No/Date: 15/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 ‘Deferred
LTD. 14.10.2014 J
HQ File [RLA File Lic.No/Date:0510381683 'Defer
36 :01/80/050/00060/AM 15/ :05/23/040/00498/AM 14/ 12.03.2014 Date:25.11.2014
ﬁwhion :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed by e-mail dated 21.07.2014, reminder to firm on 07.10.2014 and decided to wait for firm's
reply. Case is deferred to 25.11.2014.

r Case No.:71/3/80-ALC2/2014 Party Name:AEROTO :‘Meet No/Date:15/80- Status:
BOLDROCCHI INDIA PVT. \ALC2/2014 Deferred
LTD., 14.10.2014
HQ File RLA File I?Lic.No/Date:O410]56176 Defer
7 :01/80/050/00082/AM 15/ :04/24/040/00284/AM14/ 112.03.2014 Date:25.11.2014

Secision :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed by e-mail dated 21.07.2014, reminder to firm on 07.10.2014 and decided to wait for firm'’s
reply. Case is deferred to 25.11.2014.

I Case No.:72/3/80-ALC2/2014 Party Name:AEROTO Meet No/Date:15/80- Status:
BOLDROCCHI INDIA PVT. ALC2/2014 Deferred
LTD,, 114.10.2014
HQFile  TRiARe T LicNo/Date:0410156209 [Defer
58 :01/80/050/00083/AM 15/ :04/24/040/00289/AM 14/ 13.03.2014 Date:25.11.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed by e-mail dated 21.07.2014, reminder to firm on 07.10.2014 and decided to wait for firm’s
reply. Case is deferred to 25.11.2014.

[Case No.:40/3/80-ALC2/2014 Party Name:DOOWON

Meet No/Date:15/80- Status;
AUTOMOTIVE SYSTEMS ALC2/2014 Approved
INDIA PRIVATE LIMITED 14.10.2014
HQ File RLA File Lic.No/Date:0410156226
59 1:01/80/050/00051/AM15/ :04/24/040/00287/AM 14/ 14.03.2014

Decision :The Committee decided to ratify norms on the basis of DHi UO No. 3(74)/14-TSW(B)2
dated 12.09.2014 {Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly. N
PARVEEN SHARMA
Dy. Director General
Circciorate General of ForeignTrade

Ministry of Commerce & Industry
Udyog Bhawan, New Dethi-11




Case No.:3/9/80-ALC2/2014  {Party Name:CLYDE Meet No/Date:15/80- Status:
iBERGEMANN INDIA ALC2/2014 '‘Deferred
IPRIVATE LIMITED 14.10.2014 §

HQ File IRLA File Lic.No/Date:0510384544 | Defer

:01/80/050/00194/AM 15/ :05/23/040/00017/AM15/ 22.04.2014 Date:25.11.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 25.08.2014 and
decided to send reminder to the firm. Case is deferred to 25.11.2014.

61

Case No.:1/9/80-ALC2/2014 ;Party Name:NITIN FIRE Meet No/Date:15/80- Status:
PROTECTION INDUSTRIES  |ALC2/2014 Deferred
'LIMITED 14.10.2014

HQ File ‘RLA File Lic.No/Date:0310779862 Defer

:01/80/050/00192/AM15/ 03/95/040/00052/AM 15/ 29.04.2014 Date:25.11.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 07.10.2014 and
decided to wait for firm's reply. Case is deferred to 25.11.2014.

62

Case No0.:65/12/80-ALC2/2014 |Party Name: WUERTH Meet No/Date: 15/80- Status:
ELEKTRONIK INDIA ALC2/2014 Approved
PRIVATE LIMITED 14.10.2014

HQ File RLA File Lic.No/Date:0710103953

:01/80/050/00314/AM15/ :07/24/040/00491/AM14/ 06.05.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/134/2014-TSW/62 dated 14.10.2014 which are as under:-
1. Quantities of import items from SI. No. 1 to 3 may be allowed on net to net basis with
accountability clause. Accordingly, quantity of import item at SI. No. 1 may be reduced to
23040 Nos.
2. Quantities of import items from SI. No. 4 to 10 may be allowed as 1.05 Sqmtrs./Sq.mtrs.
content in the export product.
3. Import items at SI. Nos. 11, 12 & 13 {consumables) put together may be allowed upto 2 %
of FOB value of exports.

RLA may take necessary action accordingly.

Case No.:4/9/80-ALC2/2014  Party Name:FUTURE TECH Meet No/Date:15/80- !Status:
ENGINEERING PVT.LTD, ALC2/2014 iDeferred
14.10.2014 '
HQFle @ RLAFile Lic.No/Date:0710103998  (Defer "
63 |:01/80/050/00195/AM15/ :07/24/040/00036/AM15/ 09.05.2014 Date:25.11.2014
Decision :The Committee noted that firm’s application has been sent to DHI on 09.9.2014 which
actually pertains to MSME and decided to send firm’s application to MSME for examination &
comments. Case is deferred to 25.11.2014.
| [Case No.:68/12/80-ALC2/2014 'Party Name:STERLITE Meet No/Date:15/80- Status:
64 TECHNOLOGIES LTD. ALC2/2014 [Deferred
! 14.10.2014 i
PARYET L SVARMA

Dy. D:rect*o‘r“Gcnerql
Direclora{e General of Foreignirade
Ministry of Commerce & industry

Udyog Bhawan, New Delhi-11



HQ File RLA File [Lic.No/Date:0310781682  Defer
:01/80/050/00317/AM15/ ::03/95/040/00050/AM15/ 15.05.2014 \Date:25.11.2014
Decision : The Committee noted that the firm has not replied to deficiency letter(D/L) dated

15.09.2014 given by DEIT directly. The Committee further noted that firm’s clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-I letter dated 25.08.2014 and the same has not been received till date. The
Committee decided to remind firm for expediting their reply by sending the copy of aforesaid D/L to
[firm along with reminder. Case is deferred to 25.11.2014.

65

[ Case No.:50/12/80-ALC2/2014 Party Name:DRESSER-RAND  Meet No/Date:15/80- Status:
INDIA PRIVATE LIMITED ALC2/2014 Approved
14.10.2014
[HQFite ~ ReaFile 7 7 LicNo/Date:0310782003 |
:01/80/050/00299/AM 15/ :03/94/040/00146/AM 15/ 26.05.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/134/2014-TSW/65 dated 14.10.2014 which are as under:-

1. Quantities of import items at SI. No. 1 to 66 & 68 to 95 may be allowed on net to net basis
with accountability clause in export item at SI. No. 1.
Word “Relevant” may be prefixed with the description of import item at SI. No. 67 and its
quantity may be allowed as 1.02 Mtr./mtr. content in the export item at SI. No.1 .
Quantities of import items at Si. No. 96 to 108 & 111 may be allowed on net to net basis with
accountability clause in export item at $i. No. 2.
Word “Relevant” may be prefixed with the description of import items at SI. No. 109,110 &
112 and their quantities may be allowed as 1.02 Mtr./mtr. content in the export item at Si.
No.2,

2.

3,

4,

RLA may take necessary action accordingly.

| [Case No.:69/12/80-ALC2/2014 'Party Name:STERLITE Meet No/Date:15/30- Status:
TECHNOLOGIES LTD. ALC2/2014 Deferred
: 14.10.2014 i
HQ File ‘RLA File Lic.No/Date:0310783041 I?Defer
:01/80/050/00318/AM15/ :03/95/040/00151/AM15/ 27.05.2014 Date:25.11.2014

66
15.09.2014 given by DEIT directly. The Committee fu

Decision :The Committee noted that the firm has not replied to deficiency ietter{D/L) dated

rther noted that firm’s clarification on type of

export {(whether physical export or deemed ex

port against invalidation letter to EPCG license) has

been sought vide DES-i letter dated 25.08.2014 and the same has not been received till date. The
Commiittee decided to remind firm for expediting their reply by sending the copy of aforesaid D/i. to

firm along with reminder. Case is deferred to 25.11.2014.
[ Case No.:17/12/80-ALC2/2014 ‘Party Name:SONDEX HEAT  |Meet No/Date:15/80- Status:
EEXCHANGERS INDIA ALC2/2014 Deferred
67 PVT.LTD 14.10.2014
HQ File {RLA File Lic.No/Date:3410040262 Defer
:01/80/050/00266/AM 15/ §:34/24/040/00_062/AM15/ 17.06.2014 ;Date:?.s. 11.2014

N~

Cos o LAARKA
i, Lircoior General
Direciorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Dethi-11




Decision :The Committee noted that the firm has neither replied to deficiency letter(D/L) dated
07.10.2014 nor clarified the type of export {whether physical export or deemed export against
invalidation letter to EPCG license) and decided to ask firm’s to furnish their clarification along with
the requisite information as per D/L sent to them. Case is deferred to 25.11.2014.

Case No.:48/12/80-ALC2/2014 ‘Party Name: GEA ECOFLEX  [Meet No/Date:15/80-  [Status:
INDIA PVT.LTD. ALC2/2014 Deferred
14.10.2014 |
63 [HQ File RLA File Lic.No/Date:0310785591 Defer
:01/80/050/00297/AM15/ :03/94/040/00099/AM15/ 18.06.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014 and
decided to wait for firm's reply. Case is deferred to 25.11.2014.

" [Case No.:45/12/80-ALC2/2014 [Party Name:GEA ECOFLEX  |Meet No/Date:15/80-  Status:
[INDIA PVT.LTD. ALC2/2014 Deferred
14.10.2014
69 [HQ File RLA File Lic.No/Date:0310785693 | Defer
:01/80/050/00294/AM 15/ :03/94/040/00960/AM 14/ 19.06.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014 and
decided to wait for firm's reply. Case is deferred to 25.11.2014,

70

Case No.:51/12/80-ALC2/2014 %Party Name:GEA ECOFLEX Meet No/Date: 15/80- !Status:

JNDIA PVT.LTD. ALC2/2014 Deferred

| 14.10.2014
HQ File RLA File Lic No/Date:0310785694  Defer
:01/80/050/00300/AM15/ 103/94/040/01176/AM14/  [19.06.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014 and
decided to wait for firm’s reply. Case is deferred to0 25.11.2014.

!

72

Case No.:55/12/80-ALC2/2014 Party Name: MIM Meet No/Date: 1 5/80- gsmtus:
ICOMPONENTS ALC2/2014 ‘Deferred
(BANGALORE) PVT LTD 14.10.2014 ‘

HQ File ‘RLA File Lic.No/Date:0710105183  Defer

:01/80/050/00304/AM 15/ 1:07/24/040/00091/AM15/ 19.06.2014 iDate:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014 and
decided to wait for firm’s reply. Case is deferred to 25.11.2014.

Case No.:57/12/80-ALC2/2014 |Party Name: IN TRANS Meet No/Date:15/80- Status:
ENGINEERING LIMITED ALC2/2014 Approved
14.10.2014
HQ File RLA File Lic.No/Date:0210204154
:01/80/050/00306/AM15/ :02/24/040/00118/AM14/ 23.06.2014
Decision : The Committee decided to ratify norms on the basis of DIPP UO No. 7/59/14-TSW dated
24.09.2014 (Copy is to be forwarded to RA and firm).

o

PARVEEN SHARIAA
Dy. Direciof Gengral
Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhi-11
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i RLA may take necessary action accordingly.

F— (Case No.:52/12/80-ALC2/2014 iParty Name: STERLITE Meet No/Date:15/80- fStatus:
TECHNOLOGIES LTD. ALC2/2014 Deferred
14.10.2014 ;
HQ File 'RLA File Lic.No/Date:0310785908  [Defer
73 :01/80/050/0030 1/AM15/ :03/95/040/00238/AM 15/ 24.06.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 15.09.2014
given by DEIT directly and decided to send reminder to the firm alongwith copy of aforesaid
deficiency letter. Case is deferred to 25.11.2014,

[ Ese No.:46/12/80-ALC2/2014 ;Party Name: BOSCH LIMITED, |Meet No/Date:15/80- jStatus:
. ALC2/2014 Deferred
! 14.10.2014
HQ File IRLA File Lic.No/Date:0710105378 Defer
74 :01/80/050/00295/AM 15/ 5:07/24/040/00009/AM15/ 25.06.2014 !Date:25.ll.2014
Decision : The Committee noted that firm’s application has been sent to DHI on 25.08.2014 for
examination and comments and decided to remind DHI for expediting their comments, Case is

deferred to 25.11.2014.

’—_ Case No.:63/12/80-ALC2/2014 EPart)r Name:VENTILLI Meet No/Date:15/80- [STatus:
'VALVES INDIA PRIVATE ALC2/2014 Deferred
'LIMITED 14.10.2014 |
HQFile = T U RiaARe T T Lic No/Date:0310786019 |Defer
:01/80/050/00312/AM 15/ :03/95/040/001 12/AM15/ 25.06.2014 Date:25.11.2014

25 Decision : The Committee decided to ask the following information from the firm on the basis of
DIPP UO Note No. 12/ 134/2014-TSW/75 dated 14.10.2014:-
1. Information in respect of $I. No. 3,6,8 &9 of Standard Deficiency Format.

2. Specific use of import items at Si. No. 5 & 6 and justification/basis for the quantities of these
items,

Case is deferred to 25.11.2014,

-
 |Case No.:58/12/80-ALC2/3014 Party Name:GEA ECOFLEX |Mest No/Date: 15/80. [Status:
INDIA PVT.LTD. ALC2/2014 'Deferred
: 14.10.2014 -
76 [HQ File IRLA File Lic.No/Date:3110064489 [ Defer
01/80/050/00307/AM 15/ +31/83/040/00082/AM15/ 27.06.2014 ‘Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014 and
decided to wait for firm’s reply. Case is deferred to 25,11.2014.

Case No.:13/12/80-ALC2/2014 IParty Name:K AMAL Meet No/Date:15/80- [Status:
77 'RUBPLAST INDUSTRIES (P) |ALC2/2014 Deferred
ILTD. 1 14.10.2014 ‘

e

PAarVEEN SHARMPl\

Dy. Director Genera
Dire-:torastle General of ForeignTrade
Ninistry of Commerce & Indpst‘lry

Udyog Bhawan, New Dethi-1




HQ File RLA File Lic.No/Date:0510389203 |Defer
-01/80/050/00262/AM15/ 05/23/040/00119/AM15/ 30.06.2014 Date:25.11.2014

Decision : The Committee noted that firm’s application has been sent to DIPP (Shri Nand Lal, Sr.
D.0.) on 25.08.2014 for exarnination and comments and decided to remind DIPP for expediting their
comments. Case is deferred to 25.11.2014,

78

Case No.:53/12/80-ALC2/2014 Party Name:SARTORIUS Meet No/Date:15/80- Status:
'STEDIM INDIA PVT. LTD. ALC2/2014 Deferred
14.10.2014 ,

HQ File ‘RLA File Lic.No/Date:0710105463  |Defer

:01/80/050/00302/AM15/ :07/24/040/00089/AM 15/ 30.06.2014 Date:25.11.2014

Decision : The Committee decided to ask the following information from the firm on the basis of
DIPP UO Note No. 12/134/2014-TSW/78 dated 14.10.2014:-
1. Information in respect of ltem at SI. No. 3, 4, 6 & 9 of Standard Deficiency Format.
2. Information in respect of item at Sl. No. 11 of Standard Deficiency Format in respect of
import items from SI. No. 48, 50 to 54, 88 & 92 to 96.

Case is deferred to 25.11.2014.

79

Case No.:11/12/80-ALC2/2014 |Party Name: CAMFIL AIR Meet No/Date:15/80- |status:
FILTRATION INDIA PVT. ALC2/2014 Approved
LTD. 14.10.2014

HQ File RLA File Lic.No/Date:0510389275

-01/80/050/00260/AM15/ :05/23/040/00145/AM15/ 02.07.2014

Decision : The Committee decided to ratify norms on the basis of DC (MSME) UO Note No.
30(138)/2014- ME dated 22.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

80

Case No.:8/12/80-ALC2/2014 |Party Name:ANGIPLAST Meet No/Date:15/80- ‘Status:
IPRIVATE LIMITED ALC2/2014 Deferred
: 14.10.2014
HQ File 'RLA File Lic.No/Date:0810132579 | Defer
:01/80/050/00257/AM15/ :08/24/040/00141/AM15/ 03.07.2014 \Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 29.09.2014
given by C&PC directly and decided to send reminder to the firm alongwith copy of aforesaid
deficiency letter. Case is deferred to 25.11.2014.

81

Case No.:60/12/80-ALC2/2014  Party Name: THERMAX LTD., |Meet No/Date:15/80- Status:
ALC2/2014 Approved
14.10.2014

HQ File RLA File Lic.No/Date:3110064523

:01/80/050/00309/AM15/ :31/83/040/00078/AM 15/ 03.07.2014

Decision : The Committee decided to ratify norms on the basis of DHI UO Note No. 3(51)14-

TSW(B)12 dated 25.09.2014 (Copy is to be forwarded to RA and f){m). P
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r RLA may take necessary action accordingly.
" [Case No.:10/12/80-ALC2/2014 [Party Name: BIO - TECH Meet No/Date: 15/80- ‘Status:
'VISION CARE PVT.LTD ALC2/2014 Deferred
| 14.10.2014
HQ File .RLA File Lic.No/Date:0810132592  Defer
82 :01/80/050/00259/AM15/ 5:08/24/040/00142/AM15/ 04.07.2014 ‘Date:25.11.2014
Decision : The Committee noted that firm has not replied to deficiency letter dated 30.09.2014
given by C&PC directly and decided to send reminder to the firm alongwith copy of aforesaid
deficiency letter. Case is deferred to 25.11.2014.
[ ICase No.:22/12/80-AL.C2/2014 EParty Name: TAKRAF INDIA  |Meet No/Date: 15/80- Status:
IPRIVATE LIMITED ALC2/2014 Deferred
j 14.10.2014
HQ File .RLA File Lic.No/Date:0410158938 [Defer
83 :01/80/050/00271/AM15/ 1:04/24/040/00079/AM15/ 07.07.2014 Date:25.11.2014
Decision : The Committee noted that firm has not replied to deficiency letter dated 30.09.2014 and
decided to send reminder to the firm alongwith copy of aforesaid deficiency letter. Case is deferred
te 25.11.2014.
[ Case No.:47/12/80-ALC2/2014 Party Name: M.J.GROUP Meet No/Date: 15/80- Status:
| ALC2/2014 Deferred
| 14.10.2014 !
HQ File ;‘RLA File Lic.No/Date: 1010058582 lDefer
84 :01/80/050/00296/AM15/ [:10/24/040/00030/AM15/ 07.07.2014 ‘Date:25.11.2014
Decision : The Committee decided to ask the firm to furnish information as per DC{MSME) UO note
no. 30(137)2014-ME dated 22.09.2014 (Copy of the said communication to be forwarded to firm)
Case is deferred to 25.11.2014.
" [Case No.:66/12/80-ALC2/2014 [Party Name:ZENITH Meet No/Date:15/80- Status;
PRECISION PVTLTD ., ‘}ALC2/2014 Deferred
14.10.2014
HQ File [RLA File JLio::.l‘~!o/DaI.e:07l0105532 Defer
:01/80/050/00315/AM 15/ :07/24/040/00109/AM 15/ 107.07.2014 Date:25.11.2014
85 T N N -
Decision : The Committee noted that the firm has not replied to deficiency letter{D/L) dated
23.09.2014. The Committee further noted that firm's clarification on type of export (whether
physical export or deemed export against invalidation letter to EPCG license) has been sought vide
DES-I letter dated 29.08.2014 and the same has not been received till date. The Committee decided
to remind firm for expediting their reply. Case is deferred to 25.11.2014.
; Case No.:23/12/80-ALC2/2014 Party Name: GLOBE HI-FABS [Meet No/Date:15/80- Status:
A ALC2/2014 Approved
FARVEEN SHARMA

_ Cy. Director General
Cirectorate General of ForeignTrade
Ministry of Commerce & Industry

Udyog Bhawan, New Delhi-11



B l 14.10.2014 |
HQ File RLA File Lic.No/Date:0510389451
:01/80/050/00272/AM15/ :05/23/040/00137/AM15/ 08.07.2014
Decision : The Committee decided to ratify norms on the basis of DC (MSME) UOQ No.
30(133)/2014-ME dated 18.09.2014 (Copy is to be forwarded to RA and firm).
RLA may take necessary action accordingly.
" [Case No.:24/12/80-ALC2/2014 'Party Name: GLOBE HI-FABS |Meet No/Date:15/80- iStatus:
ALC2/2014 %Deferred
14.10.2014 ;
HQ File {RLA File Lic.No/Date:0510389452 !Dcfer
87 1:01/80/050/00273/AM15/ 1:05/23/040/00138/AM1 5/ 08.07.2014 Date:25.11.2014
Decision : The Committee noted that firm has not replied to deficiency letter dated 23.09.2014
followed by e-mail dated 01.10.2014 and decided to send reminder to the firm alongwith copy of
aforesaid deficiency letter. Case is deferred to 25.11.2014.
" [Case No.:28/12/80-ALC2/2014 Party Name: DENSO Meet No/Date:15/80- Status:
HARYANA PVT. LTD,, ALC2/2014 Approved
14.10.2014
HQ File RLA File Lic.No/Date: 0510389464
88 :01/80/050/00277/AM15/ :05/23/040/00141/AM15/ 08.07.2014
Decision : The Committee decided to ratify norms on GN-4 basis with accountability clause as per
DHI UO No. Nil-TSW(B)8 dated 04.09.2014 (Copy is to be forwarded to RA and firm).
RLA may take necessary action accordingly.
[ [Case No.:29/12/80-ALC2/2014 Party Name: CAMFIL AIR ‘Meet No/Date:15/80- Status:
FILTRATION INDIA PVT. ‘ALC2/2014 Deferred
LTD. '14.10.2014
HQ File RLA File :Lic.No/Daxe:0510389470 Defer
89 1:01/80/050/00278/AM15/ :05/23/040/00152/AM1 5/ i08.07.2014 Date:25.11.2014
Decision : The Committee noted that firm has not replied to deficiency letter dated 19.09.2014
followed by e-mail dated 01.10.2014 and decided to send reminder to the firm alongwith copy of
aforesaid deficiency letter. Case is deferred to 25.11.2014.
[ [Case No.:21/12/80-ALC2/2014 IParty Name: POLY Meet No/Date:15/80- §Status:
‘MEDICURE LTD. ALC2/2014 Deferred
14.10.2014
HQ File 'RLA File Lic.No/Date:0510389511 Defer
90 |:01/80/050/00270/AM15/ ::05/24/040/001 18/AM15/ 09.07.2014 iDate:25.11.2014
Decision : The Committee noted that firm’s application has been sent to C&PC on 25.08.2014 for
examination and comments and decided to remind C&PC for expediting their comments. Case is
deferred to 25.11.2014.
~_
\/\/
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Case No.:27/12/80-ALC2/2014  |Party Name: DENSO Meet No/Date:15/80- Status:
HARYANA PVT. LTD,, ALC2/2014 Approved
14.10.2014
HQ File RLA File Lic.No/Date:0510389513
:01/80/050/00276/AM 15/ :05/23/040/00130/AM15/ 09.07.2014

Decision : The Committee decided to ratify norms on GN-4 basis with accountability clause as per
DHI UO No. Nil-TSW(B)8 dated 04.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:30/12/80-ALC2/2014 |Party Name: BIO - TECH Meet No/Date:15/80- Status:
VISION CARE PVT.LTD ALC2/2014 Deferred
14.10.2014
HQ File RLA File Lic.No/Date:0810132647 |Defer
:01/80/050/00279/AM15/ :08/24/040/00147/AM15/ 109.07.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.09.2014
given by C&PC directly and decided to send reminder to the firm alongwith copy of aforesaid
deficiency letter. Case is deferred to 25.11.2014.

Case No.:4/12/80-ALC2/2014  |Party Name: MOBIS INDIA Meet No/Date:15/80- Status:
LTD ALC2/2014 Approved
14.10.2014
HQ File RLA File Lic.No/Date:0410158961
:01/80/050/00253/AM15/ :04/24/040/00086/AM 15/ 10.07.2014

Decision : The Committee decided to ratify norms on the basis of DC (MSME} UO No.
30{136)/2014-ME dated 22.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:6/12/80-ALC2/2014 [Party Name: DAEWON INDIA [Meet No/Date:15/80- Status:
AUTOPARTS PVTLTD ALC2/2014 Deferred
14.10.2014
HQ File RLA File Lic.No/Date:0410158960 |Defer
94 1:01/80/050/00255/AM15/ :04/24/040/00237/AM 14/ 10.07.2014 Date:25.11.2014

Decision : The Committee noted that firm’s application has been sent to DHI on 27.08.2014 for
examination and comments and decided to remind DHi for expediting their comments. Case is
deferred to 25.11.2014,

Case No.:7/12/80-ALC2/2014 Party Name: DAEWON INDIA [Meet No/Date:15/80- Status:
AUTOPARTS PVTLTD ALC2/2014 Deferred
14.10.2014 :
HQ File RLA File Lic.No/Date:0410158959 Defer
:01/80/050/00256/AM 1 5/ ::04/24/040/00221/AM 14/ 10.07.2014 Date:25.11.2014

Decision : The Committee noted that firm’s application has been sent to DHI on 27.08.2014 for

examination and comments and decided to remin{i\DﬁI/ﬁSr expediting their comments. Case is

oV IEN SHARMA
Dy. Director General
Directorats General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Delhj-11




| [deferred to 25.11.2014,

Case No.:38/12/80-ALC2/2014 |Party Name: VALLOUREC Meet No/Date:15/80- Status:
HEAT EXCHANGER TUBES |ALC2/2014 Approved
LIMITED 14.10.2014

HQ File RLA File Lic.No/Date: 0910060652

:01/80/050/00287/AM 15/ :09/24/040/00190/AM15/ 10.07.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/134/2014-TSW/96 dated 14.10.2014 which are as under:-
Word “of relevant grade and thickness” may be suffixed with the description of import item
and its quantity may be allowed as 66681.3 Kgs. as 1.05 Kgs./Kg. content in the export product
after taking clue from SION C- 593,

RLA may take necessary action accordingly.

97

Case No.:56/12/80-ALC2/2014 |Party Name: MAINI Meet No/Date:15/80- Status:
PRECISION PRODUCTS P ALC2/2014 Approved
LTD 14.10.2014

HQ File RLA File Lic.No/Date:0710105615

:01/80/050/00305/AM 15/ :07/24/040/00121/AM 15/ 10.07.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their iD No. 12/134/2014-TSW/97 dated 14.10.2014 which are as under:-

1. Quantity of import item at SI. No. 1 may be allowed as 4133.9 Kgs as 1.735 Kgs./Kg. content
in the export item at Sl. No. 1 after taking 15 % recovery from scrap.
2. Quantity of import item at Sl. No. 2 may be allowed as 64941.7 Kgs as 1.975 Kgs./Kg. content

in the export item at Sl. No. 2 after taking 15 % recovery from scrap.

RLA may take necessary action accordingly.

98

Case No.:5/9/80-ALC2/2014 Party Name: PLANSEE INDIA  Meet No/Date: 15/80- Status:
HIGH PERFORMANCE ALC2/2014 Closed
MATERIALS PVT LTD 14.10.2014

HQ File RLA File Lic.No/Date:0710105663

:01/80/050/00196/AM15/ :07/24/040/00127/AM15/ 11.07.2014

Decision : The Committee noted that the firm has request;d for the fixation of norms of export
item of subject AA as per norms fixed by ALC vide meeting No. ALC2/2012 dated 22.01.2013
according to the Column No. 15 of the on-line application submitted by the firm and decided to close
the case.

RA may take necessary action accordingly.

Case No.:19/12/80-ALC2/2014 .Party Name: POLY Meet No/Date:15/80- 'Status:
MEDICURE LTD. ALC2/2014 Deferred
» . 14.10.2014 1
{HQ File 'RLA File |Lic.No/Date:0510389660 Defer

(/\/

PARVEEN SHARMA
Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & industry
Udyog Bhawan, New Delhi-11
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[01780/050/00268/AM15/ 1:05/24/040/00165/AM15/ [11.07.2014 Date:25.11.2014

Decision : The Committee noted that firm’s application has been sent to C&PC on 25.08.2014 for
examination and comments and decided to remind C&PC for expediting their comments. Case is
deferred to 25.11.2014.

Case No.:40/12/80-ALC2/2014 |Party Name: GL&V INDIA Meet No/Date: 15/80- Status:
PRIVATE LIMITED ALC2/2014 Deferred
14.10.2014
HQ File RLA File Lic.No/Date:3110064547 |Defer
:01/80/050/00289/AM1 5/ :31/83/040/00097/AM 15/ 11.07.2014 Date:25.11.2014

Decision : The Committee noted that firm’s clarification on type of export {whether physical

100 lexport or deemed export against invalidation letter to EPCG license) has been sought vide DES-I

letter dated 25.08.2014 followed by reminder dated 07.10.2014 and the same has not been
received till date. The Committee also noted that the firm’s application has been forwarded to
MSME on 25.08.2014 and after that firm has forwarded some additional information which has
been sent to MSME on 17.09.2014 for examination & comments. The Committee decided to remind

firm and MSME for expediting their reply and comments respectively. Case is deferred to
25.11.2014.

101

Case No.:54/12/80-ALC2/2014 |Party Name: SARTORIUS Meet No/Date:15/80- Status:
STEDIM INDIA PVT.LTD. |ALC2/2014 Deferred
14.10.2014
HQFile  [RLAFile [Lic.No/Date:0710105701 [Defer
:01/80/050/00303/AM 15/ :07/24/040/00136/AM 15/ 11.07.2014 Date;25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014
and decided to wait for firm’s reply. Case is deferred to 25.11.2014.

Case No.:16/12/80-ALC2/2014 |Party Name: SPIROTECH Meet No/Date:15/80- 'Status:
HEAT EXCHANGERS PVT. |ALC2/2014 ‘Deferred
LTD. 14.10.2014
HQ File RLA File Lic.No/Date:0510389675 Defer
102 1:01/80/050/00265/AM15/ :05/24/040/001 54/ AM 15/ 14.07.2014 'Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014

followed by e-mail on 10.10.2014 and decided to wait for firm’s reply. Case is deferred to
25.11.2014.

103

Case No.:5/12/80-ALC2/2014 |Party Name: DOOWON Meet No/Date:15/80- !Status:
ELECTRONICS INDIA ALC2/2014 Deferred
PRIVATE LIMITED, 14.10.2014

HQ File RLA File Lic.No/Date:0410158979 Defer

:01/80/050/00254/AM15/ :04/24/040/00094/AM 15/ 15.07.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 29.09.2014
given by DEIT directly and decided to send reminder to the firm alongwith copy of aforesaid
deficiency letter. Case is defeﬂad t925.11.2014.
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Case No.:20/12/80-AL.C2/2014 |Party Name: POLY Meet No/Date:15/80- Status:
MEDICURE LTD. ALC2/2014 |Deferred
14.10.2014
HQ File RLA File Lic.No/Date:0510389733 'Defer
:01/80/050/00269%/ AM15/ :05/24/040/00167/AM1 5/ 16.07.2014 Date:25.11.2014

Decision : The Committee noted that firm’s application has been sent to C&PC on 25.08.2014 for
examination and comments and decided to remind C&PC for expediting their comments. Case is
deferred t0 25.11.2014.

105

Case No.:12/12/80-ALC2/2014 |Party Name: ISGEC HEAVY  [Meet No/Date:15/80- Status:
ENGINEERING LIMITED ALC2/2014 Deferred
14.10.2014
HQ File RLA File Lic.No/Date:0510389766 |Defer
:01/80/050/00261/AM15/ :05/23/040/00158/AM15/ 17.07.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014
and decided to wait for firm’s reply. Case is deferred to 25.11.2014.

106

Case No.:14/12/80-ALC2/2014 |Party Name: KOMATSU Meet No/Date:15/80- 'Status:
INDIA PRIVATE LTD ALC2/2014 Deferred
14.10.2014 |
HQ File RLA File Lic.No/Date:0410159036 |Defer
:01/80/050/00263/AM15/ :04/24/040/00105/AM15/ 18.07.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 08.09.2014
and decided to send reminder to the firm. Case is deferred to 25.11.2014.

107

Case No.:15/12/80-ALC2/2014 [Party Name: DOOWON Meet No/Date:15/80- Status:
ELECTRONICS INDIA ALC2/2014 Deferred
PRIVATE LIMITED, 14.10.2014

HQ File RLA File Lic.No/Date:0410159015 |Defer

:01/80/050/00264/AM15/ :04/24/040/00093/AM 15/ 18.07.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 18.05.2014
followed by e-mail on 01.10.2014 and decided to send reminder to the firm. Case is deferred to
25.11.2014.

108

Case No.:64/12/80-ALC2/2014 |Party Name: XYTEL INDIA  |Meet No/Date:15/80- Status:
PVT.LTD. ALC2/2014 Deferred
14.10.2014
HQ File RLA File Lic.No/Date:3110064592 |Defer
:01/80/050/00313/AM15/ :31/82/040/00095/AM15/ 23.07.2014 Date:25.11.2014
Decision : The Committee decided to ask the following information from the firm on the basis of

DIPP UQ Note No. 12/134/2014-TSW/108 dated 14.10.2014:-
1. Information in respect of SI. No. 3, 8 & 9 of Standard Deficiency Format.
2. Detailed calculations for the quantities of seamless tubes (import items at Si. No. 4 & 5)
supportted by length and number of tubes in the export product.

N__~
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|Case is deferred to 25.11,2014.

Case No.:25/12/80-ALC2/2014 |Party Name: MVS Meet No/Date: 1 5/80- 'Status:
ENGINEERING LTD ALC2/2014 Deferred
14.10.2014
HQFile RLA File Lic.No/Date:0510389934 |Defer
:01/80/050/00274/AM15/ :05/24/040/00186/AM 15/ 24.07.2014 iDate:25.11.2014

Secision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014
and decided to wait for firm’s reply. Case is deferred to 25.11.2014.

Case No.:59/12/80-AL.C2/2014 !Party Name: THERMAX LTD., {Meet No/Date:15/80- [Status:
ALC2/2014 'Deferred
14.10.2014 ]

HQ File RLA File Lic.No/Date:3110064601 |Defer

:01/80/050/00308/AM15/ :31/83/040/00089/AM15/ 24.07.2014 [Date:25.11.2014

Decision : The Committee noted that firm’s application has been sent to DHI on 25.08.2014 for
examination and comments and decided to remind DHI for expediting their comments. Case is
deferred to 25.11.2014.

Case No.:61/12/80-ALC2/2014 Party Name: WMI Meet No/Date:15/80- Status:
KONECRANES INDIA LTD  [ALC2/2014 Deferred
14.10.2014 :
HQ File RLA File Lic.No/Date:3110064611 Defer
:01/80/050/00310/AM15/ :31/82/040/00090/AM15/ 24.07.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014
and decided to wait for firm’s reply. Case is deferred to 25.11.2014.

Case No.:34/12/80-ALC2/2014 Party Name:BOTIL OIL Meet No/Date:15/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD{FORMERLY BAKER 14.10.2014 ;
OIL
HQ File ELA File Lic.No/Date:0510390051 |Defer
:01/80/050/00283/AM 15/ :05/23/040/00160/AM 15/ 31.07.2014 [Date:25.11.2014

Decision : The Committee noted that the DHI has furnished their inputs and the firm is supplying
the goods to M/s. ONGC Ltd, Baroda as per the ‘Project Authority Certificate’ furnished by them and
decided to ask the firm to furnish production of a certificate from a duly authorised officer of the
Directorate General of Hydro Carbons in the Ministry of Petroleum and Natural Gas, Government of
India, to the effect that the said goods are required for petroleum operations as per the information
provided by the PC-Vi section vide their OM No. 01/92/180/MISC./AM-13/PC-VI/11 dated
11.04.2014 that the issue has been examined in consultation with TRU, Department of Revenue,
Ministry of Finance. The TRU, MOF vide its O.M. No. 354/148/2013-TRU dated 28.02.2014 has
clarified, “Under Notification No. 12/2012-Customs, dated 17.3.2012 {Si. No. 356 of the Table)
goods specified in the list 13 and imported in connection with petroleum operations are exempt
from BCD and CVD subject to fulfilment of the condition No. 41 of the said notification. Condition
No. 41 has several provisions, one of them being production of an essentiality certificate from DG,
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Hydrocarbons. In view of this, goods supplied by Seamless Pipes & Tube Industry against ICB to
ONGC & OIL shall be eligible for excise duty exemption provided such goods find mention in List 13
of the notification No. 12/2012-Customs & the condition No. 41 of the Customs notification are
fulfilled. Thus, in order to avail of central excise exemption vide SI. No. 336 of the notification No.
12/2012-CE, dated 17.3.2012, the domestic supplier of seamless tubes and pipes shall be required
to fulfil condition No. 41 which include production of a certificate from a duly authorised officer of
the Directorate General of Hydro Carbons in the Ministry of Petroleum and Natural Gas,
Government of India, to the effect that the said are required for petroleum operations”. The
Committee also decided to intimate firm that under Para 8.3 of FTP, TED exemption is one of the
deemed export benefits for these supplies and second benefit is Advance Authorisation. Case is
deferred to 25.11.2014.

113

Case No.:70/12/80-AL.C2/2014 |Party Name: COMMERCIAL  {Meet No/Date:15/80- iStatus:
ENGINEERS & BODY ALC2/2014 Deferred
BUILDERS COMPANY, LTD. [14.10.2014 @

HQ File RLA File Lic.No/Date: 1110028052 Defer

:01/80/050/003 19/AM 15/ :11/24/040/00006/AM 15/ 31.07.2014 iDate:25.11.2014

Decision : The Committee noted that firm’s application has been sent to DH! on 25.08.2014 for
examination and comments and decided to remind DH! for expediting their comments. Case is
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deferred to 25.11.2014.
Case No.:32/12/80-ALC2/2014 |Party Name: DAYCO POWER |Meet No/Date:15/80- \[Status:
TRANSMISSION PVT. LTD. |ALC2/2014 Deferred
14.10.2014 |
HQ File RLA File Lic.No/Date:0510390107 iDefer
:01/80/050/00281/AM15/ :05/23/040/00177/AM15/ 05.08.2014 Date:25.11.2014

Decision : The Committee noted that firm’s clarification on type of export {whether physical
export or deemed export against invalidation letter to EPCG license) has been sought vide DES-I
letter dated 25.08.2014 followed by reminder dated 07.10.2014 and the same has not been
received till date.The Committee also noted that firm’s application has been sent to DHI on
25.08.2014 for examination and comments and decided to remind firm and DHI for expediting their
reply & comments respectively. Case is deferred to 25.11.2014.

115

Case No,:35/12/80-ALC2/2014 |Party Name: JAYANITA Meet No/Date:15/80- Status:
EXPORTS PVT. LTD. ALC2/2014 Approved
14.10.2014
HQ File RLA File Lic.No/Date:05103%0105
:01/80/050/00284/AM 15/ :05/23/040/00181/AM15/ 05.08.2014

Decision : The Committee decided to ratify norms (;n't'he basis of DC (MSME) ID No. 30(128)2014-
ME dated 16.09.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.
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Status:
‘Deferred

{Meet No/Date:15/80-
ALC2/2014

Case No.:36/12/80-ALC2/2014 |Party Name: SPIROTECH
HEAT EXCHANGERS PVT.
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| ILTD. [14.10.2014 !
HQFile RLA File Lic.No/Date:0510390117 [Defer
:01/80/050/00285/AM15/ :05/24/040/00198/AM15/ 05.08.2014 Date:25.11.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014
and decided to wait for firm’s reply. Case is deferred to 25.11.2014.
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Case No.:37/12/80-ALC2/2014 |Party Name: POLY Meet No/Date: 15/80- Status:
MEDICURE LTD. ALC2/2014 Deferred
14.10.2014
HQ File RLA File Lic.No/Date:0510390116 |Defer
:01/80/050/00286/AM 15/ :05/24/040/00197/AM15/ 05.08.2014 Date:25.11.2014

Decision : The Committee noted that firm’s application has been sent to C&PC on 25.08.2014 for
examination and comments and decided to remind C&PC for expediting their comments, Case is
deferred to 25.11.2014.

118

Case No.:2/12/80-ALC2/2014 |Party Name: MUNJAL AUTO |Meet No/Date: 15/80- Status:
INDUSTRIES LIMIDTED ALC2/2014 Deferred
14.10.2014
HQ File RLA File Lic.No/Date:3410040442 |Defer
:01/80/050/00251/AM15/ :34/21/040/00212/AM 15/ 12.08.2014 Date:25.11.2014

Decision : The Committee noted that hard copy of firm's application has not been received from
RA, Baroda and RA, Baroda has been requested for forwarding firm’s application vide letter dated
07.10.2014. The Committee decided to wait for RA, Baroda’s reply. Case is deferred to 25.11.2014.

119

Case No.:3/12/80-ALC2/2014 (Party Name: PENTAIR Meet No/Date: 15/80- |Status:
VALVES AND CONTROLS ~ |ALC2/2014 [Deferred
INDIA PVT.LTD. 14.10.2014 '

HQ File RLA File Lic.No/Date:3410040444 Defer

:01/80/050/00252/AM15/ :34/21/040/00228/AM15/ 14.08.2014 Date:25.11.2014

Decision : The Committee noted that hard copy of firm’s application has not been received from
RA, Baroda and RA, Baroda has been requested for forwarding firm’s application vide letter dated
07.10.2014. The Committee decided to wait for RA, Baroda’s reply. Case is deferred to 25.11.2014.

120

Case No.:1/15/80-ALC2/2014 |Party Name: POLY Meet No/Date:15/80- Status:
MEDICURE LTD, ALC2/2014 Deferred
14.10.2014 |
HQ File RLA File Lic.No/Date:0510391366 |Defer
:01/80/050/00369/AM15/ :05/24/040/00287/AM15/ 26.09.2014 'Date:ZS. 11.2014

Decision : The Committee noted that hard copy of firm’s application has not been received from
CLA, Delhi and decided to ask CLA, Delhi to forward firm's application. Case is deferred to
25.11.2014. -
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5.No.367
Case No., A/R-10 M/s. Minda Sai | HQF.No.01/80/050/00903/AMOB/DES. | tic. No. & date
Ltd., Mumbai J
Meeting No.15/15 RA.F.N0.03/95/040/00474/AMO8 0310440650
Date: 14.10.2014 Amendment / revision of norms dt.23.08.2007

Decision : The Committee noted that firm’s reply dated 11.06.2014 has been sent to DHI on
04.07.2014 for examination and comments followed by reminder to DHI on 08.10.2014 and decided to

wait for their reply. Case is deferred to 25.11.2014.

S5.No.368
Case No. A/R-70 M/s. Gastek | HQF.No.01/80/050/00509/AMO7/DES. | Lic. No. & date
Engineering (P} | |
Meeting No.15/15 Ltd., New Delhi RLA, No.05/24/040/00346/AM07 0510188500
Date: 14.10.2014 Request for revision of norms dt.08.08.2006

Decision : The Committee noted that firm has not replied to deficiency letter dated 16.7.2014 followed

by reminder dated 07.10.2014 and decided to wait for firm's reply. Case is deferred to 25.11.2014.

S.No.369
Case No. A/R-81 M/s. Hari | HQF.No.01/80/050/00233/AM13/DES. | Lic. No. & date
Machines Ltd., [ |
Meeting No.15/15 Sundergarh, RLA, No.23/24/040/00001/AM13 2310003202
Date: 14.10.2014 Orissa Request for fixation of norms dt.10.07.2012

Decision : The Committee noted that firm has not replied to deficiency letter dated 25.09.2014 and
decided to send reminder to the firm. Case is deferred to 25.11.2014.

S.No.370
Case No. A/R-147 M/s. Fenix | HQF.No.01/80/050/00135/AM14/DES. | Lic. No. & date
Process i
Meeting No.15/15 Technologies Pvt. | RLA, No.31/83/040/00013/AM14 3110058143
Date: 14.10.2014 Ltd., Pune Request for revision of norms dt.30.04.2013

Decision : The Committee noted that firm has not replied to deficiency letter dated 04.04.2014 which
has been sent to them again on 07.10.2014 as per their request and decided to wait for their reply. Case
is deferred to 25.11.2014.

S.No.371
Case No. A/R-149 M/s. Pranita { HQF.No.01/80/050/00083/AM14/DES. | Lic. No. & date
Engineering I
Meeting No.15/15 Solutions Pvt. | RLA, No.07/24/040/00503/AM13 0710094700
Date: 14.10.2014 Ltd., Ratifications of norms dt.08.04.2013
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Decision : The Committee noted that firm’s reply dated 09.04.2014 has been sent to MSME on
02.05.2014 for examination and comments followed by reminder to MSME on 08.10.2014 and decided
to wait for their comments. Case is deferred to 25.11.2014.

5.No.372
Case No. A/R-152 M/s. Pranita | HQF.No.01/80/050/00765/AM10/DES. | Lic. No. & date
Engineering |
Meeting No.15/15 Solutions Pvt. | RLA, No.07/24/040/00393/AM10 0710070031
Date: 14.10.2014 Ltd., Ratifications of norms dt.15.02.2010

Decision : The Committee noted that firm’s representation has been sent to MSME on 03.06.2014 for
examination and comments followed by reminder to MSME on 08.10.2014 and decided to wait for their
comments. Case is deferred to 25.11.2014.

S5.No.373
Case No. A/R-153 M/s. PSK | HQF.N0.01/80/050/00584/AM13/DES. | Lic. No. & date
Engineering Pvt. | |
Meeting N0.15/15 Ltd., RLA, No.07/24/040/00420/AM13 0710092968
Date: 14.10.2014 Ratifications of norms dt.08.01.2013

Decision : The Committee noted that firm has not replied to deficiency letter dated 02.05.2014
followed by reminder dated 17.07.2014, final reminder dated 07.10.2014 and decided to wait for 15
days more to receive reply from the firm failing which the Committee would be constrained to reject
their case with direction to pay the Custom Duty and applicable interest for regularization of the license.
Case is deferred to 25.11.2014.

S.No.374
Case No. A/R-40 M/s. Doshion | HQF.N0.01/80/050/00326/AM14/DES. | Lic. No. & date
Veolia Water | |
Meeting No.15/15 Solutions Pvt. | RLA, N0.08/24/040/00430/AM13 0810123622
Date: 14.10.2014 Ltd., Ahmedabad | Request for fixation of norms dt.08.08.2013

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide their
ID No. 12/134/2014-TSW/40-A/R dated 14.10.2014 which are as under:-

1 Words “ FRP Pressure Vessel” may be omitted for the description of import items at SI.
No.4 &5.

2. Quantities of import items at SI. No. 1 to 13, 15 to 17 & 21 to 39 may be allowed on net
to net basis with accountability clause.

3. Word “Relevant” may be prefixed with the description of import item at $I. No. 14 and its
quantity may be allowed as 1.02 Mtr./mtr. content in the export item.

4, Word “Relevant” may be prefixed with the description of import items at SI. No. 18, 19 &

20 and their quantities may be allowed as 1.01 Mtr./mtr. content in the export item as
claimed by the firm.

RLA may take necessary action accordingly. N SHARMA
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S.No.375

Case No. A/R-41 M/s. Autotech | HQF.No.01/80/050/00068/AM12/DES. | Lic. No. & date
Industries (india) | |

Meeting No.15/15 Pvt. Ltd., Chennai | RLA, N0.04/24/040/00001/AM12 0410123667

Date: 14.10.2014 Request for fixation of norms dt.29.04.2011

Decision : The Committee noted that firm's request dated 10.4.2014 has been sent to MSME on
08.07.2014 for examination and comments followed by reminder to MSME on 07.10.2014 and decided
to wait for their comments. Case is deferred to 25.11.2014.

S.No.376
Case No. A/R-46 M/s. VEM | HQF.No.01/80/050/00047/AM14/DES. | Lic. No. & date
Technologies Pvt. | |
Meeting No.15/15 Ltd., Hyderabad RLA, N0.09/24/040/00491/AM13 0910054874
Date: 14.10.2014 Request for revision of norms dt.31.01.2013

Decision : The Committee noted that firm's letter dated 06.6.2014 has been sent to MSME on
15.07.2014 for examination and comments followed by reminder to MSME on 07.10.2014 and decided
to wait for their comments. Case is deferred to 25.11.2014.

S.No.377
Case No. A/R-47 M/s. Pranita | HQF.No.01/80/162/00100/AM15/DES. | Lic. No. & date
Engineering |
Meeting No.15/15 Solutions Pvt. | RLA, N0.07/24/040/00399/AM12 0710085276
Date: 14.10.2014 Ltd., Request for fixation of norms dt.05.01.2012

Decision : The Committee noted that firm’s application has been sent to MSME on 11.07.2014 for
examination and comments followed by reminder to MSME on 22.07.2014, 08.10.2014 and decided to
wait for their comments. Case is deferred to 25.11.2014.

S.No.378
Case No. A/R-48 M/s. Pranita | HQF.No.01/80/162/00101/AM15/DES. | Lic. No. & date
Engineering |
Meeting No.15/15 Solutions Pvt. | RLA, No.07/24/040/00187/AMQ9 0710059077
Date: 14.10.2014 Ltd., Request for fixation of norms dt.13.08.2008

Decision : The Committee noted that firm's application has been sent to MSME on 11.07.2014 for
examination and comments followed by reminder to MSME on 22.07.2014, 08.10.2014 and decided to
wait for their comments. Case is deferred to 25.11.2014.

S.No.379
Case No. A/R-49 M/s. Plansee | HQF.N0.01/80/050/00384/AM14/DES. | Lic. No. & date
India High | |
Meeting No.15/15 Performance RLA, No0.07/24/040/00191/AM14 0710098974
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1)

Date: 14.10.2014 Pvt. | Request for revisionfamendment of | dt.14.10.2013

norms

Materials
Ltd.,
Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014 and
decided to wait for firm’s reply. Case is deferred to 25.11.2014.

S.No.380
Case No. A/R-63 Reference HQF.No.01/80/050/00512/AM14/DES.| | Lic. No. & date
Meeting No.15/15 received from | RLA, N0.03/95/039/00704/AM14 0310762323
Date: 14.10.2014 Addl. DGFT, | Request for amendment of norms as | dt.18.12.2013

Mumbai of M/s.
Larsen & Toubro
Ltd., Mumbai
Decision : The Committee noted that firm has not replied to deficiency letter dated 07.10.2014 and
decided to wait for their reply. Case is deferred to 25.11.2014.

per amendment sheet No.2.

S.No.381
Case No. A/R-64 M/s. Ltarsen & | HQF.No.01/80/162/00273/AM14/DES. | Lic. No. & date
Toubro Ltd., | |
Meeting No.15/15 Mumbai RLA, No.03/95/039/00002/AM11 0310583894
Date: 14.10.2014 Request for amendment of norms. dt.16.07.2010

Decision : The Committee noted that the firm has not submitted proper reply and decided to grant
‘Personal Hearing’ on 25.11.2014 to the firm with advise to appear before the Committee alongwith
technical/design expert well-conversant with the case. Case is deferred to 25.11.2014.

S.No.382
Case No. A/R-67 M/s.  Rangsons | HQF.No.01/80/050/00533/AM13/DES. | Lic. No. & date
Electronics  Pvt. | |
Meeting No.15/15 Ltd., RLA, No.07/24/040/00250/AM11 0710074552
Date: 14.10.2014 Request for fixation of norms. dt.01.10.2010

Decision : The Committee noted that firm’s reply dated 02.09.2014 has been sent to DEIT on
19.09.2014 for examination and comments and decided to remind DEIT for expediting their comments.
Case is deferred to 25.11.2014.

S.No.383
Case No. A/R-83 M/s. ISGEC Heavy | HQF.No.01/80/050/00263/AM14/DES.l | Lic. No. & date
Meeting No.15/15 | Engineering  Ltd., | RLA, No.05/23/040/00240/AM14 0510364979
Date: 14.10.2014 Yamunanagar Request for revision of norms. dt.09.09.2013

Decision : The Committee noted that firm's request dated 30.08.2014 has been

sent to DHI on

25.09.2014 for examination and comments and decided to'femind DH) for expediting their comments.
Case is deferred to 25.11.2014.

“ARVEEN SHARMA
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S.No.384
Case No. A/R-84 M/s. Godrej & | HQF.N0.01/80/050/00520/AM14/DES. | Lic. No. & date
Boyce Mfg. Co. ||
Meeting No.15/15 Ltd., Mumbai RLA, No0.03/94/040/00780/AM14 0310762306
Date: 14.10.2014 Request for revision of norms. dt.18.12.2013

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide their
ID No. 12/134/2014-TSW/84-A/R dated 14.10.2014 which are as under:-

1. No change may be made in the weight of import item at SI. No. 2 and the same may be
allowed as 48794 Kgs. inclusive of 32.8 % wastage after taking 20 % recovery from scrap.
However, as requested by the firm, quantity of this import item may be allowed as 21 Nos. on
net to net basis.

2. Words” 25.4 mm (OD)x 2.11 mm(thk)” may be suffixed with the description of import item at Sl.
No. 6 and its quantity may be allowed as 28264 Kgs.(22885 Meters) inclusive of 2 % wastage. It
may also be clarified to the applicant that as per drawing of the export item, quantity of this
item in export item is 27710 Kgs.(22436 Meters)

RLA may take necessary action accordingly.

S.No.385
Case No. A/R-85 M/s. Godrej & | HQF.No.01/80/050/00002/AM15/DES. | Lic. No. & date
Boyce Mfg. Co. ||
Meeting No.15/15 Ltd., Mumbai RLA, No.03/94/040/00933/AM14 0310767987
Date: 14.10.2014 Request for revision of norms. dt.27.01.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide their
ID No. 12/134/2014-TSW/85-A/R dated 14.10.2014 which are as under:-

1. Netempty weight of export item at SI. No. 6 may be corrected as 92.76 MT.

2. No change may be made in the quantity of import item at SI. No. 7 and the same may be
allowed as 20168 Kgs. inclusive of 8.3 % wastage after 1/3" recovery from scrap. It may also be
clarified to firm that, quantity of this import item has been reduced as for the manufacture of
“main shell”, a wastage of 5 % has been considered as no basis/justification had been
submitted for claiming the higher wastage of 13.04 % claimed for this item. Further, quantity of
plates required for different testing has been restricted to 2 % of weight of plates.

3. Quantity of import item at Sl. No. 8 may be corrected as applied for i.e.776 Kgs. inclusive of 3 %
wastage .

4. No change may be made in the quantity of import item at SI. No. 9 and the same may be
allowed as 39036 Kgs. inclusive of 6.3 % wastage after 1/3" recovery from scrap. It may also be
clarified to firm that, quantity of this import item has been reduced as for the manufacture of “
Channel Shell & main shell”, a wastage of 5 % has been considered as no basis/justification had
been submitted for claiming the higher wastage of 16.67 % claimed for this item.

RLA may take necessary action accordingly.

S.No.386
Case No. A/R-86 M/s. Godrej & | HQF.N0.01/80/050/00500/AM14/DES. | Lic. No. & date

Boyce Mfg. Co. ||

PARVEEN SHARNLA
Dy. Director Geneial _
Cirectorate Genaral of Foreignl rede
Ministry of Commerce & industry
Udyog Biawan, New Delhi-11
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Meeting No.15/15 Ltd., Mumbai RLA, No.03/94/040/00802/AM14 0310764591
Date: 14.10.2014 Request for correction/revision of | dt.06.01.2014
norms.

Decision : The Committee decided to correct the typographical error in respect of import items at $l.
No. 4 & 5 and modify norms on the basis of recommendation of DIPP vide their ID No. 12/134/2014-
TSW/86-A/R dated 14.10.2014 which are as under:-
1. Quantity of import item at SI. No. 4 may be allowed as 55456 Kgs.{32323 Meters) inclusive of 2
% wastage.
2. Quantity of import item at SI. No. 5 may be allowed as 16934 Kgs. (8829 Meters} inclusive of 2
% wastage.

RLA may take necessary action accordingly.

S.No.387
Case No. A/R-87 M/s. Larsen & HQF.No.01/80/050/00406/AM14/DES. | Lic. No. & date
Toubro Ltd., f
Meeting No.15/15 RLA, N0.03/95/040/00553/AM14 0310755972
Date: 14.10.2014 Request for amendment/revision of | dt.28.10.2013
norms.

Decision : The Committee decided to modify norms on the basis of recommendation of DIPP vide their
1D No. 12/134/2014-TSW/87-A/R dated 14.10.2014 which are as under--
Keeping in view the detailed calculations submitted by the firm for requirement of “Paint” (import

item at S1.No.9), norms ratified in NC meeting No. 04/80 dated 13.05.2014 may be modified as under
in line with their other similar cases:

Description of import item at SI. No. 9 may be modified as Paint { Kilncoat 2100) and its
quantity may be allowed as 12046.5 Litres inclusive of 10 % wastage.

RLA may take necessary action accordingly.

S.No.388
Case No. A/R-88 M/s.  Screen-O- HQF.No.01/80/050/00329/AM14/DES.] | Lic. No. & date
Meeting No.15/15 Tax ({India) Pvt. RLA, No.08/24/040/00184/AM14 0810123416
Date: 14.10.2014 Ltd., Request for revision of norms. dt.31.07.2013

Decision : The Committee considered the firm’s representation and after considerable deliberations
with Technical, Authority, MSME came to the conclusion that the earlier norms fixed were justified and
decided not to consider/reject firm’s request.

RA may take decision accordingly.

P%;RgEEN SHARNMA
' - Uirector Gen
lEJﬂf_reg:tora te General of ForeéiaglnTr“d
L;;wstry of Commerce & fndus.i ;
dycg Bhawan, New DeIhf'-ﬁW



S.No.389
Case No. A/R-89 M/s. Motherson | HQF.No.01/80/050/00541/AM14/DES. | Lic. No. & date
Sumi System Ltd., ||
Meeting N0.15/15 RLA, No.05/24/040/00407/AM14 0510377258
Date: 14.10.2014 Request for revisionfamendment of | dt.27.01.2014
norms.

Decision : The Committee noted that firm’s representation dated 12.09.2014 has been sent to C&PC
on 07.10.2014 for examination and comments and decided to wait for their comments. Case is deferred
to 25.11.2014.

S.N0.3%0
Case No. A/R-90 M/s. Y-Tec India | HQF.No.01/80/050/00231/AM14/D£S. | Lic. No. & date
Pvt. Ltd., Gurgaon | |
Meeting No.15/15 RLA, No.05/24/040/00145/AM14 0510361184
Date: 14.10.2014 Request for revision of norms. dt.30.07.2014

Decision : The Committee noted that firm’s letter dated 08.07.2014 alongwith DHI U.C Note No.
3(66)/13-TSW(b)/213 dated 26.09.2013 have been sent to DHI on 08.10.2014 for examination and
comments and decided to wait for their comments. Case is deferred to 25.11.2014.

Sl.N0.391

CaseNo. C-02 M/s. Carclo Technical | HQ F.No.01/80/162/00058/AM15/DES-|

Meeting N0.15/15 | Plastics Pvt.  Ltd., | Fixation of wastage norms for the export product
Date: 14.10.2014 Bangalore “Steel Precison Components used in ATM Machines”
in respect of 100% EOU —reg.

Decision : The Committee noted that firm's reply dated 19.09.2014 has been sent to DIPP on

232.09.2014 for examination and comments and decided to remind DIPP for expediting their comments.
Case is deferred t0 25.11.2014,

$.No.392
Case No. A/R-91 M/s. Nicomet | HQF.N0.01/80/050/00421/AM12/DES. | Lic. No. & date
Industries Ltd., |
Meeting No.15/15 RLA, No.03/95/040/00592/AM12 0310660730
Date: 14.10.2014 Request for revision/famendment of | dt.19.10.2011
norms.

Decision : The Committee noted that the firm has informed vide e-mail dated 8.10.2014 that they have
completed the imports and they do not require further imports. They have further informed that
export obligation is valid till 31.10.2014 and it requires amendment of export product only for the
purpose of effecting export only. The Technical Authority , MSME has considered the submissions of
the firm and furnished observations vide DC(MSME)} U O Note No. 30{(111}/2011-ME dated 13.10.2014

which are as under:- V

PARVEEN SHARLIA
Dy. Dircctor General
Directorate General of Fereig rm‘Tr_a‘de
Ministry of Coninerce & lﬁt‘:“—ﬂ’
Udyoag Dhawan, Now Dehi-1



“The norms for the above stated AA have already been fixed by the Norms Committee. M/s
Nicomet vide their email dtd 08.10.14 have stated that they have not been able to export Cobalt Metal
due to the fact that there has been a continuous sharp decline in the demand of this product in the
international market. However, they have been contacted by some firms who are willing to take Cobalt
Sulphate/Cobalt Carbonate/Cobalt Nitrate. M/s Nicomet has requested to change the export product
from Cobalt Metal to Cobalt Sulphate/Cobalt Carbonate/Cobalt Nitrate.

Earlier also, a similar change was made for authorization no 0310432639 dtd 14.06.07.
The autherization may be amended as follows:-

Cobalt Metal in Export item may be amended as Cobalt Nitrate/ Cobalt Sulphate/ Cobait
Carbonate with Cobalt content 100 MT.”

2. Accordingly, the Committee decided to amend description of export product as per the
comments given by MSME vide its UO Note No. 30(111)/2011-ME dated 13.10.2014 for the purpose of
Exports only with the stipulation that no further import is allowed.

S.No.393
Case No. A/R-92 M/s. Nicomet | HQF.No.01/80/050/00435/AM12/DES. | Lic. No. & date
_ Industries Ltd., |
Meeting No.15/15 RLA, N0.03/95/040/00616/AM12 0310662448
Date: 14.10.2014 Request for revisionfamendment of | dt.31.10.2011
norms.

Decision : The Committee noted that the firm has informed vide e-mail dated 8.10.2014 that they have
completed the imports and they do not require further imports. They have further informed that export
obligation is valid till 31.10.2014 and it requires amendment of export product only for the purpose of
effecting export only. The Technical Authority, MSME has considered the submissions of the firm and
furnished observations vide DC(MSME) U O Note No. 30(112)/2011-ME dated 13.10.2014 which are as
under:-

“The norms for the above stated AA have already been fixed by the Norms Committee. M/s
Nicomet vide their email dtd 08.10.14 have stated that they have not been able to export Cobalt Metal
due to the fact that there has been a continuous sharp decline in the demand of this product in the
international market. However, they have been contacted by some firms who are willing to take Cobalt
Sulphate/Cobalt Carbonate/Cobalt Nitrate. M/s Nicomet has requested to change the export product
from Cobalt Metal to Cobait Sulphate/Cobalt Carbonate/Cobalt Nitrate.

For this particular AA, the unit has already exported 47 MT as Cobalt. It wants to export the rest
as Cobalt Sulphate etc.

Earlier also, a similar change was made authorization no 0310432639 dtd 14.06.07.

The authorization may be amended as follows:- AA
pARVEEDN SEA;‘ Vv
20 enel
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A new line item may be added in export product i.e. Cobalt Nitrate/ Cobalt Sulphate/ Cobait
Carbonate with Cobalt content 53 MT.

Quantity of Cobalt Metal may be amended as 47 MT in export preduct”

2. Accordingly, the Committee decided to amend description of export product as per the

comments given by MSME vide its UO Note No. 30(112)/2011-ME dated 13.10.2014 for the purpose of
Exports only with the stipulation that no further import is allowed.
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Offics of the development Commissioner
wiiero small & .1e:in""- Ent ‘;i:“l\es
LILCHANICA

Subject: Adv. Authorization of Input os;.z_:f-* norms under para 4.7 against
! n respect of M/s Banco Products (I

authorization no 341G22A871 dated 14.03.
Ltd.. Baroda.

DGFT has forwarded a;'p""uc,.‘:
30.06.2014 for advance sutherizat
O’/o DC MSME has ‘:-ee: 1 Iy n
norms can be fixed, the foilawing informarion is xe:u:red from the ttm'-
Detailed technical drawing with dimension of ezch expert product (Sno 6 to 9} catziogle,
if any may also be furi s..ei
Process of manufacturin
Weight of each of expor
Size and specification i
proposed £ for import.
Detailed caleulation as 1o how the guantiny of raw material proposed for import has been
L

sde, compesition, range. thickness e of the ftems

5 UQ
] ""3
Q.
h_
124

£

n=t weight of cemponentis 10 be manufactured cur of these

arrived at, inciuding
imported materizls, wastages claimed at e.nh stzge of manufzcturing with cc mzleis

oy
by
x,

justification and supported |

Ao

- documentary evice ’dra\« ing.

This issua with the aporoval of Direcror (ME)

G

AD FAAEN

PLES =

Shri Priva Ranian.FTRO. DGFT Udhvog Bhawan. New Dethi
O/o the DC (MSME} UO note No 3G(111} /14-ME dated 02.09.2014

Directore st ey
Ministry of(Ja.nmvrtN ndusiny

Udyog Bhavan. Mew Delh.‘ﬂ



Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Anupam- MHI for ratification of
norms of licence AA no-3410037482 dt. 25-07-13.

DES-I, DGFT may kindly refer to the above mentioned
licence of M/S Anupam- MHI. The firm’s reply of dated 21-05-14
has been examined. The reply is incomplete. The firm may be
asked t6 ‘submit following |nformatlon[clartﬂcatlonm :

1. The firm has meritioned at sr no 5 that that they have not
received all the items for mfr of the export product. So
they can not give export weight.

2. The firm to specify specific item no of import with quantity
for spares.

3. The firm has not submitted SDL 11 item wise supported
by the dimensional engg drawing.

4, Justification of quantity of import for item no. 13 is not
available..

5. Final list final list of import/export after all the
amendments.

The above issues with the approval of IA(KKT). f
B.C.Nayak
Development Officer
16-06-14

DGFT, FTDO, NC-I
Deptt. of HI, UO No 3(62)/13-TSW(B) dated
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Ministry of Heavy If’u..h"l\.::
Departmen
TSW{
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. Public Enterprises -

tof Hzavy Industry
Section

Subject: Application of M/S Borg Warner for ratification of

~
cen

norms or licen
DES-I, DGFT may kindly re
M/S Borg Wearner. The firm
information.
1. Specification of export proZuct,
2. 5'no 4,5& 11 of SDL.(Cz!z
Engg drawmo& dimensions co
F|msh==d weight & nat waj

.“"— [

3.

iah
N |

I

iagra C‘fT SXTOMC

DGFT. FTDO, DES-I
Deptt. of HI, UO No 3(83)/13-TS\/(;

UJ

-
(LIS TION =

0 0510361728 ¢t 02-08-13

above mentioned licence
ked to submit foliowing.

should be supported by
related in calculation).
of the items proposed for

product & placement of

.C.Nayak
Development Officer
29-11-13




Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of L&T MHI Turbine Generator Ltd for
ratification of norms of AA no 0310753791 dt 15-10-13 & AA no
0310753791 dt 15-10-13

DES-I, DGFT may kindly refer to the above mentioned licence
of L&T MHI Turbine Generator Ltd. The firm has replied vide their
letter of dated 28-08-14 & 05-09-14. The reply is incomplete the
firm has again not given the calculation of the required of the raw
material with dimensional engineering drawing. It is submitted a
number of drawings but the same are without dimensions.

The firm may therefore be asked to submit the requirement of
raw material supported by engineering drawing and calculation.
The relevant dimensions are to be highlighted. The manufacturing
process of the components may also be given along with copy of
advance authorization and specific name of the parts. The firm
may also submit the reason for importing parts as well as finished
items at various Sl. No. in the list.

The above issues with the approval of IA(KKT).

\
B.C.Nayak
Development Officer
25-09-14
DGFT (FTDQ , DES-I) P Db
Deptt. of HI, UO No 3(104)/10-Tsw(B) /5 /&7
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DEPARTMENT OF H _Sw
St |ty Jodoly

{ S.No. [ Appiicant | AA No, | Repeat /SION /GN4 i

11 | Tata Hitachj 1210195980 | GN- i

{25 | Tata Hitachi 1 210 ' GN4 -

(26 Tata Hitachi 1210 | GN4 ]
|27 [ Tata Hitachi | 210 | GN-4 ]
(29 | Tata Hitachi | 210 | GN-4 ]

EER I S
NC‘méy tau:l:éra"{/iew. o AL ::' D
g T
Sp— (K.K.Tiwari)
Industrial Adviser

PARVI TN SHATIOA Meeting 14.10.2014
Dy Director Gsnarai
Directorate Generatof ForeignTreds
ers

Ministry of Commerce & Indus'y
Udyog Bhawan, New Delhi-11




“ Office of the Development Commissioner K"}Lg_—
e amy

Y Micro Small & Medium Enterprises
MECHANICAL DIVISION

30(63)/14 -ME

Subject: Fixation of Adhoc norms against advance authorisation no 0710099970

dated 26.11.13 for MUs, Dynamnatic technologies Ltd

DGFT has forwarded reply against the application for fixation of adhoc norms in
respect of Ms, Dynamatic Technologies Ltd, vide [D note no
01/86/50/55/AM15/DES V41 dated 15.04.14 for fixation of input output nOIMS.

After going through the application, it is felt further to ask certain information from
the unit through DGFT. We may write DGFT to ask following information from

the unit:-
e Detailed technical not

relevant flow sheet

e Weight of each export product..
o Detailed calculation as to how the quantity of raw material proposed

for import has been arrived at, including the net weight of
components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

Blank size and development drawing of each part number.

e on manufacturing process including the

This issues with the approval of Director (ME) for taking view by NC

A
(K.S. Sodhi)
AD (ME)

Shri Priva Ranjan. FTDO. DGFT. Udyog Bhawan New Delhi
O/o The DC (MSME) UO note no 30(65)/2014- dated. 18.06.2014
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F.No. 46011/108/2013-PC-I1
: Government of India : W
R Ministry of Chemicals & Fertilizers ?IW\M/

Department of Chemicals & Petrochemicals , i

ok sk

Shastri Bhawan, New Dethi-110 001
Dated, the 134 March, 2014
To :
M/s. Helvoet Rubber and Plastic Technologies India Pvt. Ltd.,
Loni Kalbhor, Near Pune Central Railway,
Pune, Maharashtra - 412201
Subject: Advance Authorization Application from M/s. Helvoet Rubber & Plastic Technologies
(India) Pvt. Ltd. for the import of raw material against the export of MTS Bracket
(Advance Authorization No. 3110061381 dated 05.12.2013).

ki ok ek
I'am directed to refer to your advance authorization application received from O/o DGFT on
above mentioned subject. You are again being advised to submit the following information.

1. Technical specifications, weight per piece, % composition (by weight) along with specific end
use/application and the copy of export order for the export product i.e. MTS Bracket and Water
Impeller may be furnished.

2. Technical specifications and specific chemical name along with foreign suppliers catalogue for i.e.
Plastic Granules- TENAC EF 450 and Plastic Granules Fortron 6165 A4 BK to be imported.
3. Details and quantity of other indigenous inputs to be used in the manufacture of the export product

may be indicated.
4. Detailed manufacturing process along with justification for wastages at each stage and also on each
of the raw material may be furnished.
Complete material balance indicating input and output material on weight to weiglt basis at each
stage of manufacturing process. :
6. Whether the scrap generated in the process is being reused or not? If not the reasons for the same
may be furnished along with technical justification.
7. Details of production of export product under reference and corresponding consumption of raw
material in the year 2012-13 and 2013-14 (April ~October) duly certified by CA may be furnished.
If the production has act commenced in the past, the details from commencement of production
may be furnished duly certified by CA.
Any other relevant information.
9. Small sample of the export product, if feasible.

wh

o0

Yours faithfully.

Al ey —
o
(Dharam Vir) )’éfm
Section Officer
/ Tele:- 2338 2575

Copy to: Ms. Priya Ranjan, FTDO, (DES-I), O/0, DGFT, Udyog Bhawan, New Delhi-110001 {w.rt.
their O.M No. 01/80/050/449/AM-14/DES-1/1093 dated 21 .01.2014]
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( 8( ?" e MSE;J(% Bhawan, New Delhi-11




Item to be Exported Quantity
Sterile Hypodermic 20 ML/ 10 ML Syringe with 1 No.
Luer Lock/Luer Slip
Raw-material recommended for Import Quantity
{& I. Relevant non-Stetile Hypodermic 20 ML Net to Net
Cf Syringe with Luer Lock
S 2. Relevant non-Stetile Hypodermic 20 ML Net to Net
\iﬁ N Syringe with Luer Slip
3. Relevant non-Stetile Hypodermic 10 ML Net to Net
Syringe with Luer Slip

B

Lew 17 )

-—-‘-—_—_________.:
F. No. 46011/60/2014-PC-11 \/“ L dll- /Cf//,_,/ 3oL

Government of India
Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

sk ok
Shastri Bhawan, New Delhi-110 001
Dated, the Oy'ﬂﬂ September, 2014
OFFICE MEMORANDUM

Subject : Advance Authorization Application from M/s. Nirma Ltd. for the import of raw
material against the export of Stetile Hypodermic 20 ML/ 10 ML Syringe with
Luer Lock/Luer Slip. (Advance Authorization No. 0810126969 dated 9.12.2013).

¥ ok ok ok

The undersigned is directed to refer to DGFT U.O. No. 01/80/050/00028/AM15/DES-
1/330 dated 30.05.2014 on the subject mentioned above. The proposal of the firm has been
examined in this office. The Department of Chemicals & Petrochemicals recommends the
present Advance Authorization Application on the following basis:- :

This issues with the approval of competent authority.

M |

PARVEEN SHARMA
i
D Director Genera Trade
= General of Foreign
?;lrli?é%\artof Commerce & ‘n;?\ﬁ {y
ﬁ Udyog Bhawan, New De

(Dharam Vir)

lt . Section Officer
’;ﬂ Tele:- 2338 2575

Ms. Priya Ranjan,

FTDO, (DES-I),

O/o DGFT, Udyog Bhawan
New Delhi- 110001
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F. No. 46011/60/2014-PC-II

Government of India

Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

Ak ok ko

a2

4

oam 1& ’
E T

Shastri Bhawan, New Delhi-110 001

OFFICE MEMORANDUM

Subject :

Dated, the 97h September, 2014

Advance Authorization Application from M/s. Nirma Ltd. for the import of raw

material against the export of Stetile Hypodermic 3ML Syringe 3 Parts. (Advance

Authorization No. 0810126970 dated 9.12.2013).

ok oo s

The undersigned is directed to refer to DGFT U.O. No. 01/80/50/0029/AM15/DES-1/90
dated 24.04.2014 & U.0.No.01/80/050/00029/AM15/DES-1/316 dated 30.05.2014 on the subject
mentioned above. The proposals of the firm has been examined in this office. The Department of
Chemicals & Petrochemicals recommends the present Advance Authorization Application on the

following basis:- -~

Item to be Exported

Quantity

Sterile Hypodermic 3ML Syringe 3 Parts

1 No.

Raw-material recommended for Import

Quantity

Relevant Non-Stetile Hypodermic 3ML Syringe 3
parts

Net to Net

This issues with the approval of competent authority.

A

\J

t:\ \\\c'

Ms. Priya Ranjan,

FTDO, (DES-I), -

O/o DGFT, Udyog Bhawan VE?%{TES

New Delhi- 110001 Cirectorate
Ministry of

N

1 5}% ‘[‘\R;\..‘HQ\

General 0
ccmﬂ.me;{«e

Udyog Bhawarn, N

y—

(Dharam Vir) 27[e%/2e5
Section Officer
Tele:- 2338 2575
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< .
F. No.3(8)/2014-TSW(B) ‘-‘PND / 6
Department of Heavy Industry ) Q'_ G, “{ A

.1:3?34/0 R ZDW

Export Product: Steam Generators for 1X 125 MW Power Project (Wt: 4776 MT) Senegal

Subject: Ratification of AA No 0410152825 of BHEL Trichy

Inputs

SINo | item Total Quantity recommended in MT(%wastage)

1 CS Plates 70 (10%)

2 AS Plate 20 (2%)

3 CS Pipes 200 (2%)

4 AS Tubes 63 {1.6%)

AS Pipes 94 (3%)Total Quantity may be enhanced to 157 MT as

requested by firm

5 SS Tubes 14 {1%)Total Quantity may be reduced to 14 MT as requested '
by firm

6 Castings 191 Nos out of which 187 Nos are net to net basis and four

&Forgings | items, elbow, nozzles, eqaultees, have machining wastage of 2%
oh net weight.

7 Welding 1.8

Electrode,
Wire, Flux,
Total 18 items. All other items are to be allowed on net to net basis with nil wastage under GN-4
with following modification in description:

Item No: 9: as “32 bit embedded Central processing unit (CPU), floppy drive, IDE Flash Module, for
gravimetric feeder” .

Item No: 10, as “Weighing module for Gravimetric feeder control system (MP).

[tem No: 11, as “Coal flow monitor”.

This has the approval of AS.

{K.K Tiwari)
Industrial Advisor
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Government of India {-‘/ C
Ministry of Communications and Information Technology
Department of Information Technology
Electronics Niketan, 6, CGO Complex
New Delhi-110003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of Advance
Authorization No.0710100433 §1.12.2013 issued in favour of M/s. Rossell India Ltd.
Bangalore

Reference DGFT 1.D.No. 01/80/50/0035/AM15/DES-1/88 dated 24.4.2014 vide
which comments of this Department have been sought on the above mentioned application of
M/s. Rossell India Ltd. Bangalore for export of “Cable Wire Harness & Looms).”

2. The FOB value of export is R$.201933372.31 (US$ 3013930.93) and CIF value of import
is Rs 94760910.66 (US$ 1414341.95).

3. The application has been examined in the Department of Information Technology from
technical angle. The import items are required for manufacturing the export product. This
Department recommends ratification of norms of advance authorization as per the details given

below:-
1 | Sl No. 1,7,75-99, 126-141, 143-154, 156-167, 203 As applied by the party including
2%wastage with accountability clause
§\ 2. | SL. No. 142 58.2 Feet including 2% wastage with
"? accountability clause
céa\\ 3. | SL.No. 155 58.2 Feet including 2% wastage with
AN accountability clause
A 4, | S.. No. 2-6, 8-74, 100-125, 168-202, 204-223 On net to net basis with accountability
Clause on ‘Nil” wastage basis

(Asha Nangia)
Director
Tel. No.24301268

Shri Priva Ranjan. FTDO, O/o DGFT, Udyog Bhavan, New Delhi
DIT U.0O. No. 17(12)/2014-IPHWdated 15.9.2014

PARVEEN S}éARé\ﬁg
. Director Genels
D'recto?ayte General of Fore;gr&'{;:&;e
N istry of Commerce & n1 iy
Mll?tliyog ghawan, New Delhi-




F. No.3( 14-TSW(B)

(.}

Department of Heavy Industry 0 / c 5}.[ t"‘\‘o .-( l‘ L\/

be incorporated in the AA

Inputs

S| ltem Total Quantity in

No MT{%wastage)

1 CS Plates 530 (1.5%)

2 AS Plate/Flats 3300{1%)

3 CS Round 100 (1.24%)

4 AS Round 50 (1.42%)

5 CS Tubes 4854 (1.3%)
CS Pipes 1843 (3.7%)

6 AS Tubes 5288(2.75%)
AS Pipes 1786 (2%)

7 SS Tubes 1660 {2.5%)
SS Pipes 1(3%)

9 Welding Electrode, Wire, Flux, 137
Cabalt based powder 2

Item no 8, castings and forgings to be allowed on net to net number basis with Nil wastage.
ltem no 17,18 may be deleted as requested by the firm as they are indigenously procured
Item nos 28 40,53,54,65,66,68,74 to 75 are spares may be allowed as per policy. Wor ~all
types “at S.No. 70,71,75 may be replaced by “relevant””. For item 5,6,7 the applicant has
submitted their request for enhancement in quantity to DGFT vide their letter dated
14.07.2014. Total 75 items. All other items are to be allowed on net to net basis with nil
wastage and accountability.

This issues with the approval of AS

DYDGFT, DES-1 Ay p) }“\' }/

-

—

{K.K.Tiwari)
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GOVERNMENT OF INDIA
Har 3fi g vt weer
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
TR TRt S gerr vienfirnt v
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY
Website: www.deity.gov.in

Date...ccccercenrrecesns
i [ S 17(1)/2014-1PHW _,,‘,.2»4';09-2014 |

.
-

M/s. Precision Electronics Ltd \‘
D-1081, New Friends Colony !
New Delhi-110065 | d

Sub:-Application for ratification of norms of Advance Licence N0.0510373913 dated
18.12.2013 for export of “ Electric Board.” U

Sir,

Please refer to your application received from the O/o the DGFT on the
subject cited above. You are requested to provide the following information to
enable further processing of the proposal.

(i) Details of each of export items.

(ii) Details of Import items required for each of the export products
(ili)  Justification for the wastage claimed by you

Yours faithfully

N (AshaNangia)
/1}/? Director

o?f/” Tel:- 24301268
opy to:-

Shri Priya Ranjan 6
FTDO f/l\ ’ wr.t DGFT 1.D. No. 01/81/50/0034/AMl5/DES-1/89
0O/o DGFT : dated 24.4.2014

Udyog Bhavan L\/

o PARVEZH Sh"R.f\
vy, Director GC_ﬂm.a\f_r i
D're"*crafle Generel of Forelght .Etu
N!linTétry of Commerce & lnﬁlguﬂry
Uidyog Bhawar, New Deilr

T : | ' ELECTRONICS NIKETAN

6 .57, 3, whdew @ 6, C.G.0. COMPLEX -
¢ fazeft-110003 ~ ELECTRONICS INDIA NEW DELHI-110003 -

Biliion Needs Milliar, CThig:s




. u//C.

{

-

Capy to;  Ms. Priva Ranjun. FTDO, (DIs-1. O, DGELL Udyog B
O1780:30-000 43 AN 5. 1DES-] 533 dated 1807201 4

.
—

Jom. -
FoNo 6UT 164 20181 ) g
Government of India f@} %‘/\

Mraistry of Chemicals & Fertilizers
Department of Chemicals & Petrochemeat

Rk

Al

Shasirs Bhawan, New Delhi-1 10 0]
Dated, the - §A9September. 2014
e
Mo Powerwind Lid..
3 Floor. GL. Comples.
Vi Grurgoan Road. Opp. 1o Lidiog Vikar Phase |
Dundahera, Gurgoan. Harvang - 122016

Subjeut: Advance Authorization Application from M's. Powerwing | . ter the import of raw material
Authorization No. 0516375759 dated 09.01.2014).

EEE T X

against the export of
Rotor Blades for wind turbine. (Advance

Lem divecied to refer 1o sour adv

anee autherisation applications received from Ovo DGET on
Yourare heing advised 10 subn

above mentivped subject.
vitthe following information

Technical specitication. Make: model number. leneth and w cight per no. of FRP Rywor Bludes for wind
Turbine 1o be exponted. ¢ opx of export order ity also be turnished.

. The Scp‘ar;uc weight of each of the constilen ic. FRI Parts. metallic parts. cempanents (metallic non metaliic)
and other constituents may also be indjcated in the weight of T number of Rotor Blades tor wind Turbine 10 be
exported.

[F

Raw materia) ushed tor impart are in brand trade names and ihe quantity indicated is either in ke or sq. meters.
Specific chemical techaical aame alongwith quantity in weight may be furnished for each of the raw materiais.
4 As per the provisions of Duly Exemption Scheme, there should be nexus and accountubility between the jtem of
export and import. detailed manelacturing process alongwith complete material balance, quantity required (net
content & wastage. i anyvy vis-a-vis cententeontribuiion 1o the export product on weighl to weight basis along
with detailed technical Sustitication may be furnished, Separate details of indigenous raw materials may alse be
furnished. which are (o be incorporated in the manufaciure of export product.

3. Group wise summany of various items i.v. glasstiber fabric‘rovings. Balsa wood .PVC Foam Sheet. epovy resin.
hardenersichemicals. foam material, cumpinenis’parts. consumables and ather iems required for one number of
FRP Rotor Blade.  The ditferent fems may be separately grouped along with their hasis of their applied

Justification tor WASLages on net content basis ete

b Quantity ot imported raw materials regiired

quantitics, Technica
far manutacture and espert of one no. of "arts Rotor Blades far
wind Turbine may aixo be indicated separately

Details of production olespart product under reference and corresponding consumption of all the raw-materials
{butiv imported and widigenous) i the year 2012-13. 203-14 for the export product under reference. It the
production has not beer stavied in the past. the details from commencement of production dufv cenified by CA
may be furnished.

8. Guaranted norms of consumption of raw material for one no, of Rotor Blades for wind Turbine from the

technology supplier foreign collaborator it any,
9 Any other relevant intormation.

Yours faithfilly,

{Dharam Vir) -6—5/‘9/211}»

Sectiom Officer
N .ﬂj : Teler- 2338 3575

ran. New Dethi-TT0001 [wort, their O Mo,

v Dl
ircolsraie Ganaral O Fen i
%inistry of Commerce MD;\%h{y
Udycg Bhawan, tezw Deli
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Subject: Adv. Autherization ¢

T
!
authorization 1o 0210199203 dated 23

Manufacturing Company pit itd

DGET has forwarded applicatics

15.04.2014 for advance ayrherizazion ofingu

After going through the appiicazion. i
unit through DGFT. We may

e Detailed technical draving » iTh dimansion
also be furnished.

«  Weight and number of each nvee of export
submitted.

o Weight of each of the imported and indigen
¥

imported and indigenous inp

with details of other imported nput 1@ be used in the result
imported:’procured from sources other then the lices
e« Size and specification inzluding grade, com

proposed for import.
« Detatled calculation &s to how ihe qu
arrived at, including the net W ight «

imported materials, Wastages clal

justification and supported by document

inspection is not to be accounted for.

e Wastage calculation for difi:

This issue with the approval of Director (ME)

- of raw material prep

DIVISIOXN

—,

Srthar [ oasy Cernt

CORE]

[Tadtey At /brvfl@; 2 Lb"

sin information from tha

awing information from the usit-

of each expart product, catalogue, if any may

produci. Alse details of items of export to be

ous input. separately

moosition, ran

=

w

vidence/drawi

fa
=l
L]

renc expor ems to be submirtted se

Shri Priva Ranjan ., FTDO. DGET Udveg Bhawan New Delhi
=d 02.09.2014

O/o The DC (MSME) UO note no 30¢110)/2014-ME date

P

\\J;\ oy

- 2
Direciorals =

inist
M{S‘fﬁg phawal

of Comme

purpose of material balancing. Net weight (Gross weight minus wastage) for eac!
ot ip the axport product M2y ke indicated. Net weight 2:0ng
ant product and sought 10 &
nss, if any, may also be indicatzd.

ge, thickness eic of the items

rents to be manufactured out of thas
tace of manufacturing with compist

for each product, for e

(4]

osed for import has been

+in

{0

i

dua T
Uliw 2]

ng. Rejection

perately.

9/?)\%\\ .
(K S Sodhi)

Asstt Direcior (ME)



4 Fewedf
' Ministry of Heavy Industries & Public Enterprises / l"/ J7 > /f

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Putzmeister concrete machines for
ratification of norms of licence no 1710005700 dtd 18-02-14.

DES-I, DGFT may kindly refer to the above mentioned Advance
Authorisation of M/S Putzmeister concrete machines . The firm
may be asked to submit following information.
1. Specification of export product with catalogue.
2. The dimensions of plates like item no 21,28,37,38 etc.
3. The firm to give complete technical name with
specification of items proposed for import in stead of part
no. For exampie item no 11 and 13, 16 etc- LL. FORM A,
item no 22,23, 29 to 31,33 etc- weld in bush efc.
Similarly HY-CYL is at item no 6 to 10. The firm to give
specific use of items proposed for import with complete
specification and not part number.

/J?J"‘\

The above issues with the approval of competent Authority.

. ‘Nayak
Development Officer
07-05-14

DGFT (, FTDO, NC-I, DES- 1)
Deptt. of HI, UO No 3(64)/13-TSW(B) Y  dated |5 )< )%3"’1
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Putzmeister concrete machines for
ratification of norms of licence no 1710005699 dtd 18-02-14.

DES-I, DGFT may kindly refer to the above mentioned Advance
Authorisation of M/S Putzmeister concrete machines . The firm
may be asked to submit following information.

1. Specification of export product with catalogue.

2. Item no 41 is in fraction with units in number. This needs
clarification. The firm need to submit justification of
quantity of import.

3. The dimensions of plates like item no 36 to 40 etc.

4. The firm to give complete technical

name with

specification of items proposed for import in stead of part
no. For example item no 9 and 11- LL FORM A, item no
17 and 18, 21 and 22- weld in bush etc. Similarly HY-CYL
is at item no 7,8, 47. The firm to give specific use of
items proposed for import with complete specification
and not part number.

The above issues with the approval-of competent Authority.

DGFT (, FTDO, NC-I, DES- 1)

-

/Nayak

Development Officer

Deptt. of HI, UO No 3(64)/13-TSW(B) 5
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07-05-14

dated 1}/3/) |~






| ks

Gzt

) S _»yw/ﬁ’f
‘a ' o ‘

| | VA4S

'DES-I, DG

FT may Kindly refer to
Authorisation of M/s p
Proposes to i

Only 409, The valye of i

Mn.radﬁ
o B b
oY ||'\.U5—1-‘:""Y
R S N -
D".‘e(‘..f#“"‘gs r“orx‘.i'f“‘rcn pethi-11
nipvi il
} NNE

Loyog Bhawan, Nev
Ussy




(e

o e.np. 22 % 4l

E’ang?;_glinder sodhi Q}/"’ﬁ : K / %

From: kanwalinder sodhi [kanwalinder.sodhi@nic.in]

Sent: Monday. Septernber 29,2014 12:27 PM

To: 'priya.ranjan@nic.in' Q@L g'gog

Subject: 0510380000,01,02,03 & 04 dated 21.02.14 and 0510382893, 94, 95, U6 9 dated '

27.03.2014 of M/s Johnson Matthey (1) Pvt. Ltd.

OFFICE OF THE DEVELOPMENT COMMISSIONER
(MSME)

CHEM. DIVISION

Subject: Advance authorlzatlon No 051 0380000 Om 02 03 & 04 dated 21.02.14 and 0510382893J 94~‘

: 05 96, 97 98/ & 99 dated 27.03. 2014 of M/s Johnson Matthey
B A

d.

The applications and clarifications including test reports have been examined for 4 items
(S.No.2-5) and it is observed that unit has claimed 6% wastage for Ammonium Metatungstate and 4%
for Titanium Dioxide, which is on higher side. We have calculated the quantity considering 2%
wastage for both the chemicals. Chemicals indicated at S.No. 4 & 5 Ludox AS40 and Vanadyi
Oxalate Solution are the consumables which are allowed up to 5% of FOB Value of export as per
General Notes for all export product groups, ¢l.8 sub ¢l.3 (F/A).

The recommendations are as follows;

S. |Advance Name of Export ltem |Qty. S.No [Name of Import{Qty. Quantity
authoriza- of ftems applied |recommend-
No. In import inKg. |edinkg.
tion No. num- |tem
ber
1. [0510380000 jAutomiobile  Exhaust{2026  |2. Ammonium 168.08 !161.15
Catalyst, Ceramic Metatungstate
Substrate 7.5x6 inch,
Ammoniun Titanium Dioxide V
Metatungstate:78.02 -
=N SHARMA
; %6;_P*éﬁecxor ‘i‘?:’é?é?gnﬁade
Directorate General © & Indusiry

ce
M&S‘;’:EJYQOBS wwt?eNew Delhi-11 -



Gms, Titanium 3. |Ludox AS40 1966.28 |1925.38
h Dioxide:932.16 Gms
4. [(8i02) 1176.53|1176.53
Vanadyl Oxalate
Solution
A 5, 480.37 (480.37
2. (05610388001 [Automobile Exhaust]6000 |2. Ammonium 492.00 (471.73
Catalyst, Ceramic Metatungstate
Substra?e 10.5%3 inch,
/] Ammonium _ Titanium Dioxide
Metatungstate:77.08 3. 5706.00 |5587.32
Gms, Titanium Ludox AS40
Dioxide:912.96 Gms '
4. 3420.00{3420.00
(Si02) '
Vanadyl Oxalate
5. Solution 1394.88(1394.88
w2
3. [0510380002 |Automobile  Exhaust[1536 [2.  |Ammaonium 256.51 [245.84
Catalyst, Ceramic Metatungstate
Substrate 13x4 inch,
Ammonium Titanium Dioxide
Metatungstate.156..98 3. »085.98 12923 .88
Gms, Titanium Ludox AS40
Dioxide:1866.24
loxide:1866.24 Gms 4. 1787.90[1787.90
(5102)
Vanadyl Oxalate
5. Solution 728.82 |729.82
4. |0540380003 |Automobile  Exhaust[4000 (2.  Ammonium 436.00 |418.04
Catalyst, Ceramic Metatungstate
/ Substrate 10.5x4 inch,
Ammonium Titanium Dioxide
Metatungstate: 102,46 3. 5072.00 [4966.50
Gms, Titanium
Dioxide:1217.28 Gms Ludox AS40
4. 3036.00(3036.00
(8i02)
Vanadyl Oxalate
5.  |Solution 1230.88|1239.88
0510380004 |Automobile  Exhaust|2020 [2.  [Ammonium 179.78 |172.37
Catalyst, Ceramic Metatungstate
Substrate 9.5x4 inch,
5. Ammonium Titanium Dioxide
Metatngstate . 3, 2069.76 {2063.15
Lo Ludox AS40
Dioxide:996.48 Gms 1256.44 |1256.44

D\redora\g
inist
Mi?&y?g Bhawan,

PAF
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4.
(8102
5. )
Vanadyl Oxalate [512.55 (512.55
Sclution
6. |0510382893 |Automobile Exhaust{14000 |2. |Ammonium 1148.00 [1100.70
/ Catalyst, Ceramic Metatungstate
A L~ Substrate 10.5x3 inch,
V/ Ammonium Titanium Dioxide
Metatungstate:77.08 3, 13314.0 [13037.07
Gms, Titanium Ludox AS40
Dioxide;912.96 Gms
4, 7980.00 {7980.00
(Si02)
Vanadyl Qxalate
5. Solution 3254.72 |3254.72
0510382894 |Automobile Exhaust{1040 |2. {Ammonium 113.36 [108.69
Catalyst, Ceramic Metatungstate
Substrate 10.5x4 inch,
7 ;\nmtzonlun:t 102.46 Titanium Dioxide
A etatungstate: 102.
b/ Gms, Titanium 3 1318.72 [1291.29
Dioxide:1217.28Gms Ludox AS40
4, - 789.36 [789.36
(SiOZ)
Vanadyl Oxalate
5. |Solution 322.37 132237
8. |0510382895 |Automobile Exhaust[2072 |2,  [Ammonium 1515.02 {1452.61
- Catalyst, Ceramic Metatungstate
~ Substrate 13x4 inch,
Ammonium Titanium Dioxide
Metatungstate: 156.98 3 17635.97]17269.14
Gms, Titanium " |Ludox As40 ' '
Dioxide:1866.24 Gms
4. 10559.81(10559.81
(5102)
Vanady! Oxalate
5 |Seolution 4310.47 |4310.47
9. |0510382886 |Automobile Exhausti3880 2.  |Ammonium 354.22 |339.63
u Catalyst, Ceramic IMetatungstate
Substrate 9.5x4 inch,
amgt%niun:at 63,65 Titanium Dioxide
etatungstate:83. 2
Gms, Tianium 3 L udox AS40 4131.24 |4045.31
Dioxide:996.48 Gms 4 4275.56 |4275.56
(8i02)
Vanady] Oxalate
5. |Solution 1009.89 |1009.89
S5 HARMA
pARVEEN % Gencral do
L anera i ste@ma
Oirectoraic 2 merce & Indy S‘W
3 inistry of SOM e w Dethi-




. 3.
10. 10510382857 [Automobile  Exhaust|10000 12.  |Ammonium 1630.00 |1562.84
_ Catalyst, Ceramic]| . Metatungstate
J/ Substrate 10.5x6 inch,
:ﬂmt:tonlur? 15322 | Titanium Dioxide
etatungstate; 153.
Gms, Titanium 3. Ludox AS4G 18020.00(18624.38
Dioxide: 1825.92
'0xide:1825.92 Gms a, 11390.00|11380.00
{8i02)
Vanadyl Oxalate
5. |Solution 4649.50 1464950
11. 40510382898 |Automobile  Exhaust{10000 [2. [Ammonium 1630.00 |1562.84
.,/ Catalyst, Ceramic Metatungstate
Substrage 10.5x6 inch,
Ammaonium Titanium Dioxide
Metatungstate: 153.22 3 19020.00|18624.38
Gms, Titanium ' Ludox AS40 ' ’
Dioxide; 1825.
toxide:1625.82 Gms 4. 11390.00{11390.00
(§i02)
il S T T T T T madyl Oxalate [T |
5. ISclution 4649.50 14648.50
12. 0510382899 |Automobile  Exhaustj3024 [2. [Ammonium 756.00 |724.85
Catalyst, Ceramic Metatungstate
Substrate 13x6 inch,
Ammaenium Titanium Dioxide
Metatungstate: 235.00 3 8814.95 |8631.61
Gms, Titanium " |Ludox AS40 ' '
Dioxide:2798.40 Gms 4 5279.90 |5279.90
(8i02)
Vénadyl Oxalate
5. |Solution 215524 [2155.24

For Sno 1 the norms may be fixed on net to net basis with NIL wastage and accountability clause.

Regards

Kanwalinder

PAlvEEN SHARl‘u‘lAE

D, Director Generd
D"er'otra".e Cenerai of Fox*e;gnTratde
f\.‘;llin;.tm o Commerce & lndpi{y
Udyug Bhawan, NEW Delhi-



W, . ,é\ \(\'
Office of the Development Commissioner t/’g—
Micro Small & Medium Enterprises ‘ Lf ,f()‘g"‘
MECHANICAL DIVISION

30(50)/2014-ME

Subject: Fixation of Adhoc norms for export of inner pipe for left and right bend
against advance authorisation no 0510380464 dated 27.02.2014 for M/s Boysen
India Ltd.

As per the reply the norms may be fixed as follows:-
¢ Import may be allowed as 8260 kg inclusive of 12.38% wastage after
affecting 1/3" recovery from scrap.

This issues with the approval of Director (ME)

A

(K.S. Sodhi}
AD (ME)

Shri Priya Ranjan, FTDO, DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) ID note no 30(50) 2014-ME dated 14.10.2014
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Micro Small & Medium Enterprises 4 9 ~0 7(1

MECHANICAL DIVISION

30(51)/2014-ME

Subject: Fixation of Adhoc norms for export of inner pipe for left and right bend
against advance authorisation no 0510380537 dated 28.02.2014 for M/s Boysen

India Ltd.

As per the reply the norms may be fixed as follows:-
¢ Import may be allowed as 5245 kg inclusive of 14.64% wastage after
affecting 1/3" recovery from scrap.

This issues with the approval of Director (ME)

e 7 p'; f
4/‘_‘\\13\\ 1
(K.S. Sodhi)
AD (ME)

Shri Priya Ranjan, FTDO. DGFT Udyog Bhawan New Delhi
Ofo The DC (MSME) ID note no 30(51) 2014-ME dated 14.10.2014

e

SARVEEN SHARMA
_ Dy. Director General
Dircctorate General of ForeignTrade
Mirvety of Cormmerce & Industry
Uu,og Dhawan, New Deihi-11




-~ - - Office of the Development Commissioner
Micro Small & Medium Enterprises
- - MECHANICAL DIVISION

T T 30(72)/2014-ME R —

Subject: Fixation of Adhoc norms advance authorisation no 0710102615 dated
05.03.14 for M/s Bangalore Valves PvtLtd

DGET has forwarded application for fixation of adhoc norms vide ID note no
01/80/50/25/AM15/DES 1/52 dated 16.04.14 for fixation of input output norms in
respect of subject export product.

After going through the application. it is felt further to ask certain information from the
unit through DGFT. We may write DGET to ask following information from the unit:-

e Detailed technica! drawing with dimension of each export product, catalogue, if any may
also be furnished.

\Q\ { e Blank size along with the detailed wastage calculation to be submitted by the unit.
i \ » Some parts of the drawings are not legible. Clear drawings to be re-submitted.

- c;\\ ¢ Development drawings to be submitted.

Dr ) This issues with the approval of Director (ME).

2 y‘
C/Z
(KSSodhi)
Asstt Dir (ME)

Shri Priva Ranjan. ETDO. DGFT Udvog Bhawan New Delhi
0/o The DC (MSME) UO note no 30(72) 2014-ME dated 19.06.2014
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nt Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION

. R NS
o S e ;
Office of the devgkm_me / } / _A :

30(66)/14-ME

Subject: Adv. Authorization of Input output norms under para 4.7 against advance
authorization no 0710102672 dated 06.03.14 in respect of M/s Zenith Precision Pvt Ltd

DGFT has forwarded application in respect of M/s Zenith Precision Pvt Ltd vide ID note
no 01/80/50/44/AMT5/DES-I/114 dated 21042014 far advance authorization of input
output norms in respect of export product.

After going through the application. it is felt further to ask certain information from the
unit through DGFT. We may write DGFT to ask following information from the unit:-

e Stage wise wastage to be submitted.

* Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.

*  Weight of each export product.

*  Weight of each of the imported and indigenous input, separately for each product. for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any. may also be indicated.

* Size and specification including grade. composition. range, thickness etc of the items
proposed for import.

¢ Deiailed caicuiaiion as 10 how the quantity of raw materiai proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
Justification and supported by documentary evidence/drawing
This issues with the approval of Director (ME) for taking view by NC.

fcw?
Cﬁ’o.-"q'\g\”«

(K.S. Sodh\i) |
AD (ME)

Shri Priva Ranjan, FTDO, DGFT Udyog Bhawan New Delhi
G/o The DC (MSME) ID not2 no 30{66) 2014-ME dared 17.06.2014
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Department of Industrial Policy & Promotion

(TSW)

10/06/2014 - Case No. 55/3/80 (M/s Omega Icehill Pvt. Limited)

NC Meeting dated
tion No. 0510381107 dated 06.03.2014)

(Advance Authoriza

be asked to submit the following details:

Firm may
. No. 3, 4, 5&11 of Standard Deficiency

1. Information in respect of S
Format, export product wise.

2. Quantity of export item in Nos. also in addition to its weight,

—

(S. K. Jain)
Development Officer

Norms committee may take a view
—

Norms Committee I
DIPP No. 12/81/2014-TSW/96 dated 10/6/2014




Ministry of Heavy Industries & Public Enterprises jy~s-t “
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/s Daewon India for ratification of
norms of AA no 0410156226 dt 14-03-14

DES-I, DGFT may kindly refer to the above mentioned licence
of M/s Daewon India. . The firm has replied vide their letter of
dated 14-08-14. Based on the information this Office
recommends recommend the following.

Export ~ =>———""

Condenser Assembly- 50,000 numbers.

Import

The firm has clarified in their reply that there is no wastage at
different stages except item no 4. (F/P).

Item no Item Recommendation

1 to 18 | Components Under GN-4 with out any wastage

except item with accountability clause. The firm

no 4 has sought 3% wastage

4 Fin 1.01 kg/kg content in export
product as applied for.

The above issues with the approval of IA(KKT).

.C.Nayak
Development Officer
12-09-14

DGFT (FTD DES-1
Deptt. of HI, UO No 3(74)/14-TSW(B) 2_ dated

Vv
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Department of Heavy Industry
TSW(B) Section

Subject: Application o;%és Cléde Bergmann India for ratification of
norms of licence no
572Xy Sy #2209 ) %

DES-I, DGFT may kindly refer to above mentioned licence of
M/S Clyde Bergmann India. The firm may be asked to submit

following information.
1. Catalogue/ write up of the export products along with specific

use .
2. List of items covered under item no 7 of export.
3. Write up & use of item no 7,12,25,30,63 to 65,67, 78 to 80
of import along with placement in the export product.
4. SIno4,5 & 11 of SDL.

The above issues with approva!l of IA(KKT)

-

e
< o -
NN B.C.Nayak
Q"’;\ N Development Officer
08-08-14

P/

DGFT, FTDO, DES-I

Deptt. of HI, UO No 3/104/CLYDE/14/TSW(B)dated

()4,}7’)’/0 19

)aa[% i




Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 02/09/2014 - Case No. 1/9/80 (M/s Nitin Fire Protection
Industries Ltd. ) (Advance Authorization No. 0310779862 dated 29.04.2014)

Firm may be asked to submit the following information:

Information in respect of Item at S1 .No. 3 of Standard Deficiency Format.
_ Item of import appears to be of Capital Goods nature and, therefore, details of
manufacturing activity proposed to be undertaken on import item may be

indicated.

D —

Norms committee may take a view
s
e LY

(S. K. Jain)
Development Officer

—

Norms Committee 1
DIPP No.12/ 120/2014-TSW/72 dated 02 /09/2014
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M/s. Stertite Technologies Ltd.

Survey No. 68/1, Rakholi Village,

Madhuban Dam Road,

Silvasa 396230 U.T. of Dadra & Nagar Haveli

Sub:- Application for ratification of norms of Advance Licence No. (310781682 dated 15.5.2014
for export of “Fibre Optical Cable”.
Sir,

Please refer to your application received from the O/o the DGFT on the subject mentioned
above.

2. You are requested to provide following details to enable us to process the case
further:- -

i) Quantity of import items required for per unit of export product .

it) Wastage claimed in manufacturing process and Justification thereof

iit) Detailed calculation steps in excel sheet .

iv) Technical details, drawing of export product

Yours faithfully
(Ashd Nangia)
Director
Tel.- 24301268
Copy to:
ggr];griya Ranjan w.r.t. DGFT L D. No.01/80/50/00317/AM] 3/DES-1/775 dated 25.8.2014
O/o. DGFT VA
Udyog Bhavan - LVEEN SHAR
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No...17(22)/2014-IPHW 0aR.2014.........

M/s. Sterlite Technologies Ltd.

Survey No. 68/1, Rakholi Village,

Madhuban Dam Road,

Silvasa 396230 U.T. of Dadra & Nagar Haveli

Sub:- Application for ratification of norms of Advance Licence No. 0310783041 dated 27.5.2014
for export of “Fibre Optical Cable”.

Sir,
Please refer to your application received from the O/o the DGFT on the subject mentioned

above.
2. You are requested to provide following details to enable us to process the case
further:- T_/,————‘

i) Quantity of import product required to manufacture per unit of export product for

each export item separaiely.
i1) Wastage claimed in manufacturing process and justification thereof

iif) Detailed calculation steps in excel sheet .
iv) Technical details, drawing of export product

3 You may depute suitable technical representative for discussion with prior appointment.

3\
</
N

a Nangia)

Director
Tel.- 24301268

Yours faithfully

Copy to:

Shri Priya Ranjan w.r.t. DGFT I. D. No.01/80/50/00318/AM15/DES-1/760 dated 25.8.2014

FTDO

O/o. DGFT e 1AR”\ A

Udyog Bhavan T Genera

New Delhi o (”e. of Foreie r«qTrade

TR, nerce 2 \ndU-: try
r 4 o -, New Delni-1h
5 e Mo mecRONC T
74 feeelt-110003 ( ?( 1 ELECTRONICS INDIA NEW DELHI-110003
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¢ TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website; hitp://http://dgft.gov.in

£.No.01/80/050/00304/AM15/DES-I/ /(y; Dated : ,}1/7%/;,
1

M/s. MIM Components (Bangalore) Pvt. Ltd.,

No.116, 3" Phase,

Peenya Industrial Area,

Bangalore - 560058

(e-mail: mimcomponentsiegmail.com )

Subject:- Ratification of the norms in respect of Advance Authorization No.0710105183 dated
19.06.2014 obtained under Para 4.7 of HBP (Vol.l).
Meeting No. 12/15 Date: 02.068.2014

Sir,

Please refer to the above mentioned advance license, forwarded by the RLA under their file No.
07/24/040/00091/AM15 to this office for ratification of norms. It is requested to furnish information /
details only in respect of the point which has been tick marked below.

Export ltems

Mode! numter, technical specification and specific quantity-both in terms of number (if any)
and/or weight, of each export product (Appendix-33 of current HBP refers).

Detail technical note on manufacturing process including the relevant flow sheet.

Detail technical drawings with dimension of each export product, Catalogue, if any, may also
be furnished.

Weight of each Export Preduct.

Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the Yicense. if any, may also be indicated.

Import items

Information about the inputs required per unit of the resultant product as per SIl.No.1 of
Appendix-11A appearing in current HBP (Vol.l) separately for each product.

Components )
Technical characteristics / part numbers, if any.

Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

Raw Material / Consumables :
Size and specification including grade, compositioMthickness etc. of the items
ST CHARMA
Coocter General
- -2 of ForeignTrade

- omerce & Industyy
o nan, New Dethi-1




proposed for import.

11 Dataileg calculation as to how the quantity of raw material proposed for import has been
arrived at. including the net weight of companents to be manufactured out of these imported
materials. wastages claimed at each stage of manufacturing with complete justification and
supported by documentary evidence/drawings etc.

12.  Sheet layout diagram of the materiat indicating the wastage during bianking.

13 Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer's
data sheet may also be furnished.

14, Weight of steel. which requires imported welding material, giving break-up of

i\ Steel Plates / Sheets upto 30 mm thickness.

i Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
1. Steel Plates / Sheets more than 70 mm thickness.

iv.  Others e.g. Flanges, Pipes, Tubes, Bars/ Rods, Castings / Forgings etc.

2. It is not clear from the details given in application for the Advance Authorization mentioned
above to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports. In case of deemed exports complete relevant information and decumentary evidence
namely, name of project authority, main contractor, sub-contracter, relevant para of FTP, PAC
ctc. may be furnished. Further, if the supply Is against Invalidation letter to an EPCG licence,
the following details may be provided:-

(i) EPCG licence number and date.

(ii) CIF value of the licence.

(i) Whether this licence was issued under Zero duty or 3 per cent Scheme.
fiv) Custom duty saved amount.

(v) Products to be manufactured.

(

vi} How EPCG licence holder intends to discharge the EO against.the EPCG licence.

3. Any other information:
The Committee decided to ask the firm to furnish information in respect of SI. No. 3, 4, 5 & 11 of
Standard Deficiency Format export product wise on the recommendation of Technical Authority.

4. The information called for must be submitted within three weeks from the date of issue of this letter.
The information may be direcily sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room No.
302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed to the technical authority menticned below:

v Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion, Room No.
428A, Udyog Bhawan, New Delhi-110011.
Yours faith

(Par¥een Sharma)

Dy. Director General of Foreign Trade
Mob.: 9871178714

Tel: 011-23061562/Ext.146

E-mail: parveen.s@ni¢.in

cle_—
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F. No. 7/59/2014-TSW
Ministry of Commerce & Industry Y A

Department of Industrial Policy & Promotion
(TSW Section)

Subject: Advance authorization for the export of High Frication Composite Brake
Blocks- Non-Asbestos containing (without wastage) 13150 Kgs of NBR -
M/s In Trans Engineering Ltd.

Reference DGFT File. No. 01/84/050/306/AM-15/DES-1

Advance Auth. No.: 0210204154 dated 23-06-2014

The case has been examined. The firm has claimed a wastage of 10.57% in the
manufacturing process, but only 5% wastage is allowed taking into account the steps
and the manufacturing process involved in the manufacture of Brake Blocks.
Accordingly, the foillowing norms is recommended :-

T T E R
Export ltem : High Frication Composite Brake Blocks- Non-Ashestos
containing (without wastage) 13150 Kgs of NBR

Quantity 50,000.00 numbers

Import item
S.No. | Import item Quantity
1. Nitrile Butadiene Rubber 13807.50 Kg

§ W

(NAND LAL)
SR. DEVELOPMENT OFFICER
V 24-09-2014
Shri Priva Ranjan
£EN SHARMA
FTDO, DGFT R tor General
—_—— . Dy. Diree ignTrade
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MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY ~
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY
Website: www.deity.gov.in

No......L.24)/2014-IPHW 1 —
15.09.2014

M/s. Sterlite Technologies Ltd.

Survey No. 68/1, Rakholi Village,

Madhuban Dam Road,

Silvasa 396230 U.T. of Dadra & Nagar Haveli

Sub:- Application for ratification of norms of Advance Licence No. 0310785908 dated 24.6.2014
for export of “Fibre Optical Cable™.
Sir,

Please refer to your application received from the O/o the DGFT on the subject mentioned
above.

2. You are requesied to provide following details to enahble us to process the case
0 provide Totowing detais To endn

further:-
i) Quantity of import product required for manufacturing one unit of export product for each
export item separatelv.
i) Wastage claimed in manufacturing process and justification thereof
1ii) Detailed calculation steps in excel sheet .

iv) Technical detatls and drawing sheet of export product

Y ours faithfully

oA S

ﬁ/

(Asha Nangia)
Director
Tel.- 24301268

Copy to:

FTDO

O/o. DGFT

Udyog Bhavan

New Delhi '

Shri Priya Ranjan w.rit. DGFT L D. No.01/80/50/00301/AM15/DES-1/772 dated 25.8.2014

6 1.5 20, e
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Office of the development Commissioner QZ._R/U{)(
Micro small & medium Enterprises {
MECHANICAL DIVISION TE
30(138)/2014-ME

Subject: Adv. Authorization of Input output norms under para 4.7 against agdvance
authorization no 0510389275 dated 02.07.14 in respect of M/s Camfil air filteration Pvt

Ltd.
The norms may be ratified as follows:-

e The import of items may be allowed on net to net basis with nil wastage and

accountability clause.
This issues with the approval of Director (ME) for taking view by NC.

P

L AWANLS

/,»3\*\
(K.S.Sodhi)
AD (ME)

Shri Priya Ranjan, FTDO: DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) UO note no 30(138) 2014-ME dated 22.09.2014

| v
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F. No. 46011/72/2014-PC-II S%’mfu- S0

Government of India
Ministry of Chemicals & Fertilizers J ‘/\’t M\,

Department of Chemicals & Petrochemicals

Aok ok
Shastri Bhawan, New Delhi-110 001
Dated, the 2—3’“‘ September, 2014
To
M/s. Angiplast Pvt. Ltd.,
Plot No. 4803 GIDC Phase — IV,
Vatva Ahmedabad - 382445
(Gujarat) -
Subject: Advance Authorization Application from M/s. Angiplast Pvt. Ltd. for the import of raw
materials against the export of Deluxe Urine bags. (Advance A;:uthorization No.
0810132579 dated 3.7.2014).
*Fkkok
Sir,

1 am directed to refer to your advance authorization application received from O/o DGFT on above
mentioned subject. You are being advised to submit the folowing information.

1.

(@;W"’;/ ﬁéﬁlﬁr‘)’“’“

she T

Technical specifications, weight of one Urine bag with separate weight of each of the
constituents in one Urine bag and the copy of export order for the export product i.e.
Deluxe Urine bag may be furnished.

You have applled for the lmport of PVC Film Sheet with NIL wastage Whether PVC
Film Sheet is to be imported in rolls or in cut sizes, the complete details may be
furnished.

You have also applied for the 1mport of Polypropylene with NIL wastage Whether
Polypropylene to be imported is in granule form or components made of
Polypropylene, the complete details may be furnished with documentary evidence,
Details and quantity of other indigenous inputs to be used in the manufacture of the
export product may be indicated.

Detailed manufacturing process along with justification for wastages if any, at each
stage and also on each of the raw material may be furnished.

Complete material balance indicating input and output material on- welght to weight
basis at each stage of manufacturing process.

You have indicated the details of production of export product under reference during
the last three years as NIL. If the production has commenced in the past, the details
from commencement of production may be furnished duly certified by CA.

Any other relevant information.

Yours faithfully,

. Section Officer
. Tele:- 2338 2575

Copy to: Ms. Priya Ranjan, FTDO, (DES-1), Ofo, DGFT, Udyw New Delhi-110001 [w.r..

their O.M No. 01/80/050/257/AM-15/DES-1/756 dated 25.08. 2014]

PARVEEN SI(—BTARI‘ :;I\

Dy. Director Genes
Dxrﬁrtora{e General of Fore&gnTrade
Ministry of Commerce & lndu:::{y

Udyog Bhawan, New Delhi-

29124



Ministry of Heavy Industries & Public Enterprises gy, & l
Department of Heavy Industry Nanry M){
TSW(B) Section \H\(/ >

of AA no- 3110064523 dt 07-07-14.

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S Thermax Limited. Based on the information submitted this
Office rWJMe following.

Export

Auxiliary Boiler, 273 TPH,65 Kg/Cm square, TEMP 500 Degree celsus
- 1 numbers. The total Export weight 598.265 MT & the same may be
incorporated in the license

Import

Item no | Recommendation

1to5 As per SION C-1647 or as applied for
whichever lower.

6 to 10 | Components, Under GN-4.

The above issues with the approval of IA(KKT).

N

A\

\ ;{ —
o A\ B.C.Nayak
£ ¥ Development Officer

15-09-14

DGFT, FTDO, NC-I
Deptt. of HI, UO No 3(51)/14-TSW(B) |2~ dated 2 5 ) 9 )J"J
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~ F. No. 46011/35/2011-PC-11 90@ . 8 4

Government of India {
Ministry of Chemicals & Fertilizers {b,/{ﬁ AY L

Department of Chemicals & Petrochemicals

LEL L L)
Shastri Bhawan, New Delhi-110 001
Dated, the Toth September, 2014
To
M/s. Bio-Tech Vision Care P. Ltd.,
401, Sarthik 11, Opp — Rajpath Club,
S.G. Highway, Ahmedabad,
Gujarat - 380054
Subject: Advance Authorization Application from M/s. Bio-Tech Vision Care P. Ltd. for the
import of raw material against the export of Sterile PVA Spears. (Advance
Authorization No. 0810132592 dated 4.7.2014).
FETTY
Sir,

1 am directed to refer to your advance authorization application received from O/o DGFT on above
mentioned subject. You are being advised to submit the following information.

1. Technical specifications, % composition (by weight), weight per piece along with specific end
use/application and the copy of export order for the export product i.e. Sterile PVA Spears may be
furnished.

2. Chemical name, Technical specifications along with foreign suppliers catalogue for item of import
i.e. PVA Point and Aluminium Pouch for PVA Spear may be furnished.

3. Details and quantity of other indigenous inputs to be used in the manufacture of the export product
may be indicated.

4. Detailed manufacturing process along with justification for wastages at each stage and also on each
of the raw material may be furnished.

5. Complete material balance indicating input and output material on weight to weight basis at each
stage of manufacturing process.

6.  Details of production of export product under reference i.e. Sterile PVA Spears and corresponding
consumption of raw material in the year 2012-13 and 2013-14 duly certified by CA may be
furnished. If the production has not commenced in the past, the details from commencement of
production may be furnished duly certified by CA.

'l 7. Any other relevant information.
8. Small sample of the export product.

Yours faithfully,

Nl ‘ /
h W/ Section Officer ga} ey
61,. N Tele:- 2338 2575

Copy to: Ms. Priya Ranjan, FTDO, (DES-1), O/o, DGFT, Udyo&}@a@, New Delhi-110011 [w.r.t.
their O.M No. 01/80/050/259/AM15/DES-1/748 dated 25.08.2014]

_zEN SHARMA

° Trade
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L ‘ TSW(B) Section
Subject: Application of M/s Takraf India Pvt Itd for ratification ’
of norms of AA no -0410158938 dt 07-07-14

DES-I, DGFT may kindly refer to above mentioned request of
M/s Takraf India Pvt Itd. Firm may be asked to submit
following information/clarification.

1. The export description for both the export product is
same. The firm to submit catalogue/ write up of both the
export products with justification of two items in stead of
one. The calculation of each raw material is to be
supported by engineering drawing with relevant
dimensions highlighted.

The above issues with approval of IA(KKT)

X B.C.Nayak
N e Development Officer
AN 5 18-09-14
~ DGFT ( FTDO , DES-I)
5 Deptt. of HI, UO No 3/121/14-TSW(B) J7 dated ge /q );.;_.JL/
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Office of the Development Commissioner
Micro Small & Medium Enterprises
MECHANICAL DIVISION

Subject: Fixation of Adhoc norms against advance authorisation no 1010058582
dated 07.07.14 for M/s M.J. group.

The following information is required before norms <an be fixed:-

1. Sample of export item.

2. Copy of CAD/lay marker with maximum efficiency, labeled with specifications of
export item.

3. Measurement of export item provided by the buyer, indicating export order Number,
style number etc.

4. Calculation sheet for computing the quantity of consumption of import item per piece

of export item

This issues with the approval of Director (ME) for taking view by NC.

s
%\ﬂ\l“ .
(K.S.Sodhi)

AD (ME)

Shri Priva Ranjan, FTDO, DGFT Udyog Bhawan New Delhi
Of/o The DC (MSME) UO note no 30(137) 2014-ME dated 22.09.2014
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Office of the development Commissioner

Micro small & medium Enterprises 31 -5 /{ tl )(

MECHANICAL DIVISION
TG A6-1Y

Subject: Adv. Authorization of Input output norms under para 4.7 against advance
authorization no 0710105532 dated 07.07.14 in respect of M/s Zenith Precision Pvt Ltd

After going through the application, it is felt further to ask certain information from the
unit through DGFT. We may write DGFT to ask following information from the unit:-

e Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.

¢ Weight of each export product. .

»  Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
importedfprocured from sources other than the license, if any, may also be indicated.

e Size and specification including grade, composition, range, thickness etc of the items
proposed for import.

Blank size of import product.

o Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing. :

This issues with the approval of Director (ME) for taking view by NC.

Z }'iﬁ\tﬂ *

3
(K.S. Sodhi}
- AD (ME)
Sh Priya Ranjan, FTDQ. DGET, Udhyog Bhawan, New Delhi
0O/o DC, MSME UON 30(126)/2014-ME dated 16.09.14
4 AR
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OFFICE OF THE DEVELOPMENT COMMISSIONER
MICRO SMALL & MEDIUM ENTREPRISES

MECHANICAL DIVISION

30(133)/2014-ME

Subject: Ratification of norms in terms of para 4.7 of HBP (Vol) advance License
No 0510389451 dated 08.07.14 in respect of M/s Globe Hi Fabs.

The norms may be ratified as follows:-

» Import of items may be allowed on net to net basis with NIL wastage
and accountability clause..

e DGFT to ensure whether Sno 40 of item of import (ISUZU chassis cab
model NPR71K) can be imported as per FTP.

' This issue with the approval of Director (ME) for taking a view by NC.

\ N @W
DAl g

™ AD (ME)

Shri Priva Ranjan, FTDO, DGFT Udyog Bhawan New Delhi

O/o The DC (MSME) ID note no 30(133)/2014-ME dated 18.09.2014

g
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Ministry of Heavy Industries & Public Enterprises (b’f |1|/

Department of Heavy Industry
TSW(B) Section

Limited for
08;(_)_7;14 & AA

Subject: Application of M/S Denso Harya
ratification of norms of AA no 0510389464
no 0510389513 dt 09-07-14

DES-1, DGFT may kindly refer to the above mentioned AAsof
M/S Denso Haryana Limited. Items proposed for import are
components. NC may consider ratification under GN-4 with
accountability clause. —_—

The above issues with the approval of IA(KKT).

Development Officer
@QQ-M

DGFT, FTDO, DES-I
Deptt. of HI, UO No -TSW(B) /g dated (4 /q/ IL’
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Ministry of Heavy Industries & Publi

Department of Heav

Subject: Application of /S Denso Haryana Limited for
ratification of norms of’AA no 0510389464 dt 08-07-14 & AA

no 0510389513 9-07-14

DES-1, DGFT may kindly refer to the above mentioned AAsof
M/S Denso Haryana Limited. Items proposed for import are
components. NC may consider ratification under GN-4 with
accountability clause.

The above issues with the approval of IA(KKT).

O
B.C.Nayak
Development Officer

01-\09-14

DGFT, FTDO, DES-1

Deptt. of HI, UO No -TSW(B) /g dated q /C{/ ,L,
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F. No. 46011/35/2011-PC-1I {gt‘ pﬂﬁc} 96

~N Government of India

Ministry of Chemicals & Fertitizers Cjur | [1 /to 44 -

Department of Chemicals & Petrochemicals
FTTTTY

Shastri Bhawan, New Delhi-110 001
Dated, the 3ph September, 2014
To
M/s. Bio-Tech Vision Care P. Ltd.,
401, Sarthik II, Opp — Rajpath Club,
S.G. Highway, Ahmedabad,
Gujarat - 380054

Subject: Advance Authorization Application from M/s. Bio-Tech Vision Care P. Ltd. for the
import of raw material against the export of Sterile PVA Spears. (Advance
Authorization No. 0810132647 dated 9.7.2014).

T

Sir,
I am directed to refer to your advance authorization application received from O/o DGFT on above
mentioned subject. You are being advised to submit the following information.

1.  Technical specifications, % composition (by weight), weight per piece along with specific end
use/application and the copy of export order for the export product i.c. Sterile PVA Spears may be
furnished.

2. Chemical name, Technical specifications along with foreign suppliers catalogue for item of import
i.e. PVA Eye Spear and Aluminium Pouch for PVA Spear may be furnished.

3. Details and quantity of other indigenous inputs to be used in the manufacture of the export product
may be indicated.

4. Detailed manufacturing process along with justification for wastages at each stage and also on each
of the raw material may be furnished.

5.  Complete material balance indicating input and output material on weight to weight basis at each
stage of manufacturing process. :

6.  Details of production of export product under reference i.e. Sterile PVA Spears and corresponding

consumption of raw material in the year 2012-13 and 2013-14 duly certified by CA may be

o furnished. If the production has not commenced in the past, the details from commencement of

Q\ production may be furnished duly certified by CA.

Any other relevant information.

Small sample of the export product.

% =3

- 1
6};( ( v (3/9 { Yours faithfully,

Section Officer
Tele:- 2338 2575

5£« Hw/ Qéa;ﬁ‘”“&?fm

Copy to: Ms. Priya Ranjan, FTDO, (DES-I), O/o, DGFT, Udyog BhawapyNew Delhi-110011 [w.r.t.
their O.M No. 01/80/050/279/AM 15/DES-1/730 dated 25.08.2014]

thVEENSHARMﬁ
Uy, Director Genegia

[’)‘e rorelof Foreigi\jTratde
i~y of Gommerce & industry
N‘Lb‘u‘. cjg ghawan, New Delhi-11
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION
30(136)/2014-ME

Subject: Adv. Authorization of Input output norms under para 4.7 against advance
authorization no 0410158961dated 10.07.14 in respect of M/s Mobis India Ltd.

The unit has asked for 2% wastage in the aprlication. As the import is of components
the norms may be fixed as follows:-
="

s The import may be allowed on net to net basis with NIL wastage alongwith
accountability clause.

This issues with the approval of Director (ME) for taking view by NC.

2,

(K.S.Sodhi)
AD (ME)

Shri Priva Ranjan. FTDO, DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) UO note no 30(136) 2014-ME dated 22.09.2014
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Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Komatsu India for ratification of
norms of AA no 0420159036 dt 18-07-14

MY
DES-I, DGFT may kindly refer to above mentioned licence of
M/S Komatsu India. The firm has submitted request for
ratification of norms for export of 11 number of Komatsy dump
Truck. The firm may be asked to submit foltowing information.

1. Detail specification & use of itemno 1 & 50 of import,

2. Some of the items like item no 13 & 14, 17& 18, 21 &
22,23 & 24, 27 & 28 etc has same description along with
the part number. But they appear at two places. The firm
to submit detail specification of all such items which
appear at two places & give the placement in the Engg
drawing.

3. Firm to justify how item no 47 import(Filter OIL ) is a
component,

The above issues with the approval of Industrial Advisor (KKT).

/

s
/

/B.C/.Nayak
Development Officer
02-09-14

N

DGFT, FTDO, DES-I L
Deptt. of HI, UO No 3(32)/10-TSW(B) 7 dated hrq] 14
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~ Ministry of Heavy Industries & Public Enterprises e —

Department of Heavy Industry A (o1 b
’ TSW(B) Section

Subject: Application of M/S DOOWON Elecctronics for ratification of

norms of licence no 0549353998—6&:—9-5—{}51;3
L "'Ko 7 A =1 )
DES-I, DGFT may kisdly rere it s mér?tioZed Iiéénjcg} of M/S
M/S DOOWON Elecctronics. The firm may be asked to submit
following information.
1. Specification & catalogue/ write up of Export product.
2. Use & calculation of item no 14 & 15 of import

T

: .C.Nayak
Development Officer
03-09-14

DGFT, FTDQ, NC-I

Deptt. of HI, UO No 3(126)/14-TSW(B) dated
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Department of Industrial Policy & Promoticn '@’h

(TSW)

£ Meeting dated 02/09/2014- Case No.25/12/80 (M/s MVS Engineering
ited) (Advance Authorization No. 0510389934 dated 24.07.2014)

A

Firm may be asked to submit the following information:

1. Use of 2 Nos. of Screw Compressors (import item No.1) in one
Nitrogen Generator
2. Basis/justification for requirement of 6 Nos. of Air Separation
Membrane (Import item No. 2) for manufacture of 1 No. of
1400 NM?/Hr. capacity Membrane type Nitrogen Generator of
purity 95% , supported by documentary evidence.
+ -

Norms Committee may take a view — e

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No.12/120/2014-TSW/131 dated 02/09/2014
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’ Department of Heavy Industry ) L/E’r SURED, [j
’ TSW(B) Section Y :

Subject: Application of M/S WIMI Konecranes for ratification.
of norms of AA no -3110064611 DT 24-01-14

DES-I, DGFT may kindly refer to above mentioned licence of
WIMI Konecranes. Firm may be asked to submit following
information/clarification.

1. The export description for both the export product is
same. The firm to submit catalogue/ write up of both
the export products with justification of two items in
stead of one.

. Appendix11 A of application is not available.

Specific use & placement of import item no 3,36 & 37.
Clarifications regarding wastage on cables, is it net to
net or wastage?

pwn

The above issues with approval of IA(KKT) :
[ h-

“~B.C.Nayak
Development Officer
17-09-14

DGET, FTDO, DES-I
Deptt. of HI, UO No 3(132)/14-TSW(B) /= dated 2 3 /<l )
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AS
Office of the Development Commissioner m

Micro Small & Medium Enterprises ¥
MECHANICAL DIVISION ,\,,Jw\ W~

Subject: Fixation of input output adhoc norms under para 4.7 of FTP against the
advance authorization no 0510390105 dated 05 08.2014 in respect of M/s Jayanita

Exports Pvt Ltd.

The norms may be fixed as follpws:~
The import of relevant acrylic finial of different shapes may be recommended on

Net to Net basis (Nil wastage) with accountability clause.

This issues with the approval of Director (ME) for taking view by NC.

=y
(K.S.Socl'llcmigi !

AD (ME)

Shri Priya Ranjan, FTDO, DGFT Udyog Bhawan New Delhi
0O/o The DC (MSME) ID note no 30(128) 2014-ME dated 16.09.2014

o7l
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4™ Floor, UDYOG BHAWAN:

NEW DELHI-110011: Website: dgft.gov.in

F.No.01/80/040/08233/AM13/DES-/ /e £ Dated: 2/ 9) 2erg
To :

M=~ Hari Machines Ltd.,

CO Space Business Park,

6" Floor, Block-B, Premises No.li
F/H, Action Area-ll, New Town,
Rajahat, Kolkata 700156

(e-maik sudip/@harimachines.in )

Subject:- Ratification of the norms in respect of Advance Licence No.2310003202 dated 10.07.2012
obtained under Para 4.7 of HBP (Vol.l). —reg.

Shri,

Please refer to your representation dated 14.08.2013 on the subject mentioned above. It is
requested to furnish information / details only in respect of the point which has been tick marked
below.

Export ltem
1.  Model number, technical specification and specific quantity-both in terms of number (if any)
andfor weight, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process inciuding the relevant flow sheet.

3. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

4. \Weight of each Export Product.

5.  Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus  1stage) for each imported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license, if any, may also be indicated.

Import items
6. Information about the inputs required per unit of the resultant product as per SLNo.1 of
Appendix-11A appearing in current HBP (Vol.}) separately for each product.

Components
7.  Technical characteristics / part numbers, if any.

8.  Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

9 Bifurcated quantities of components to be accounted for in t nt product and the

o SHARMA
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10.

11.

12.

13.

14.

v 3

4,

\lr

requirement of components as spares.

Raw Material / Consumables
Size and specification including grade, composition, range, thickness etc. of the items proposed

for impeort.

Detailed calculation as to how the quantity of raw material proposed for import has been arrived
at, including the net weight of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawings etc.

Sheet layout diagram of the material indicating the wastage during blanking.

Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer's
data sheet may also be furnished.

Weight of steel, which requires imported welding material, giving break-up of

i. Steel Plates / Sheets upto 30 mm thickness.

ii. Steel Plates / Sheets more than 30 mm thickness and up to 70 mm thickness.
iii. Steel Plates/ Sheets more than 70 mm thickness.

iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

It is not clear from the details given in appiication for the Advance Authorization mentioned
above to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely, name of project authority, main contractor, sub-contractor, relevant para of FTP, PAC
etc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG licence,
the following details may be provided:-.

(i EPCG licence number and date.

{ii) CIF value of the licence.

{iii) Whether this licence was issued under Zero duty or 3 per cent Scheme.

(iv) Custom duty saved amount.

(v} Products to be manufactured.

(i) How EPCG licence holder intends to discharge the EQ against the EPCG licence.

Any other information:
As per DHI UO No.3(104)/12-TSW(B)/12 dated 12.09.2014 is enclosed.

The information called for must be submitted within three weeks from the date of issue of this
letter. The information may be directly sent to: {Shri Parveen Sharma, DDG Norms Committee-l, Room
No. 302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed to the technical authority mentioned below:

Shri K.K. Tiwari, .A., Department of Heavy Industry, Room No. 476, Udyog Bhawan,
New Delhi 110011.

von Ol

c -'; o Dein

Jo_—

Yours {aithfully,
@2 .
{Priya Rar%g/ /ﬁ
Foreign Trade Development Officer

For Director General of Foreign Trade
Tel. N0.23061562 Ext.265

e-mail: priya.ranjan@nic.in



Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application ot M/s Hari Machines Itd for ratitication oi norms of AA
no 2310003202 dt 10-07-12

DES-I, DGFT may kindly refer to the above mentioned licence of M's Hari
Machines ltd. The firm has replied vide their letter of dated ! {-08-14 & ¢ muail
of dated 18-08-14. The comprehensive observations on ubone replies ure as
follows.

I. The firm has mentioned that the weight of pallet Grate v.us amended in

their letter of dated 23-02-13. The copy stated to be vnclised now. is not

available in the enclosure. The same was aiso not tforaardad to this

Office as per the records of the file.

The firm has never mentioned in any of the reply thut there i> machining

in the fabricated Pallet Grate. Even now. it has not mentioned the

specific areas where machining was done so that wastuge 5 in the range
of 8.7% which is quite high. There is no comments about the aruument
given by the firm that they have mentioned the same in the PH.

It may be mentioned that the firm had not submitted the required

drawing in their reply of 23-12-13. They have also not submitted now.

The schematic drawings submitted were with out amy dimensions. The

same had not been correlated with the export product

4. *gain it may be mentioned that the firm has not clairmcd wns wastage on
steel plates during their application.. Subsequently the. (hunged it to
15% in their reply dated 16-01-13 which wus aguir chinged o 3% in
their reply of dated 14-08-13..

5. The firm has mentioned at column 1{b} of Appendis 11 A of upplication
that there is no indigenous input. . But in their repis of 16-01-13. they
have mentioned that Export product-3 is made out ol indigenou~ input.
So there is conflict in the information.

6. The firm has argued that as per para 4.28 of HBP. they ure clivible of
getting AA. In this regard it may be mentioned that Diil has only
pointed out in the letter of 22-02-14 (4 ) that the request is not
commercially viable. Matters relating to value addition are s be looked
in to by DGFT & DHI has no role on the same.

| 2]

LWR]

The above issues with the approval of TA(KKT). /
/ - o
(,- B.C Nayak
Development Officer

BIFD

FTDO. DES-I. DGFT
Deptt. of HI, UO No 3(104)/12-TSW(BY \7 dated |1 )(f))l\’\

i Ir\ - ' - - :
’l,zf":’f“/ Do oof Forglanirete
Minwtry of Sononeres & mu_.xgiq'
Ud, oy Brawan, New Dslhi-11
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Department of Industrial Policy & Promotion
(TSW)

Meeting dated” 29/04/2014 - Case No. A/R-153 (M/s The PSK Engineering Pvt.
rited) (Advance Anthorization No. 0710092968 dated 08.01.2013)

p a Reply submitted by the firm is not complete and they may again be asked to
* submit the following information:
1. Information in respect of SL. No. 5 & 11 of Standard Deficiency Format.-export
product wise.
2 Calculations/basis for the quantities of import items based on the quantities of
export products.
Norms committee may take a view
—
LE [~ 4
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/60/2014-TSW/ 153-A/R  dated 28/04/2014

Lot i ‘r :3 nTrade
Ministiy ommerce & indusly
Udyog Bhawan, New Delhi-11
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Department of Industrial Policy & Promotion -
(TSW) A =Yy

NC Meeting dated 02/09/2014 - Case No. A/R49 (M/s. Plansee India High
Performance Materials Pvt Ltd.) (Advance Authorization No. 0710098974 dated

14.10.2013)

Firm may be asked to submit the following information:

1. Information in respect of item at Sl No. 12 of Standard Deficiency Format,
during notching operation for the manufacture of Molybdenum Evaporation

Boats.
2. Use of Molybdenum scarp generated during the manufacture of Molybdenum

Evaporation Boat and if it is sold as scrap, its sale price supported by document
evidence .

Norms committee may take a view

ke,
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/120/2014-TSW/49-A/R dated 02/09/2014




Department of Industrial Policy & Promotion
(TsW)

NC Meeting dated 02!09/2014 - Case No. A/R-63 (M/s Larsen & Toubre Limited)
(Advance Authorization No. 0310762323 dated 18.12.2013)

Firm may be-asked to-submit the following information: - -~ - -~

1. Details of import item at S1. No.12 namely, “Refractory material Pyrostop
Superthem” and basis for its quantity of 10764 Nos. .

Norms committee may take a view

T r—
e s =L T

(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/120/2014-TSW/63-A/R dated 02/05/2014
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Office of the Development Commissioner, ! !f 5’ ;_;' .-"# 5

Micro Small & Medium Enterprises / /é,j—L f
1, { (? / 7o
MECHANICAL DIVISION ’
30(111)2011-ME

norms in resopect of advance authorisation no. 310660730

f M/s Nicomet Industries Ltd

Subject: ratification of
dtd 19.10.11 in respect 0

The norms for the above stated AA have already been fixed by the Norms
Committee. M/s Nicomet vide their email dtd 08.10.14 have stated that they have
not been able to export Cobalt Metal due to the fact that there has been a
continuous sharp decline in the demand of this product in the international
market. However. they have been contacted by some firms who are willing to take
Cobalt Sulphate/Cobalt Carbonate/Cobalt Nitrate. M/s Nicomet has requested to
change the export product from Cobalt Metal to Cobalt Sulphate/Cobalt

| Carbonate/Cobait Nitrate.
Earlier also, a similar change was ma
14.06.07.

The authorization may be amended as follows
e Cobalt Metal in Export item may be amended as Cobalt Nitrate/ Cobalt

Sulphate/ Cobalt Carbonate with Cobalt content 100 MT

de for authorization no 0310432639 dtd

This issue with the approval of Director(ME) for taking a view by NC.

| " W
L——'Mf’;% \ “;' -
RGN
(K.S. Sodhi)
Asst Director (ME)

Shri Priva, FTDO, DGFT Udyog Bhawan
no 30(111)/2011-ME dated 13.10.14

O/o The DC(MSME) UO Note no

PAR\.’EEN SHARI‘;}A
Dy. Director &
Directorate Gonaras

mistry of GOMME :
Mﬂ\és\,rcf)yg Bhawan, hew Dethi-11
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Office of the Developm '
Micro Small & Medium Enterprnses

MECHANICAL PIVISION
30(112)/201 1-ME

Subject: ratification of norms in resopect of advance authorisation no- 310662448

dtd 31.10.11in respect of M/s Nicomet {ndustries Ltd

The norms for the above stated AA have already been fixed by the Norms

Committee. M/s Nicomet vide their email dtd 08.10.14 have stated that they have

not been able to export Cobalt Metal due t0 the fact that there has beena .
continuous sharp decline in the demand of this product in the international

market. However, they have been contacted by some firms who are willing to take

Cobalt Sulphate/Cobalt Carbonate/Cobalt Nitrate. M/s Nicomet has requested to

change the export product from Cobalt Metal to Cobalt Sulphate/Cobalt
Carbonate/Cobalt Nitrate.

For this particular AA, the unit has already exported 47 MT as Cobalt. It wants to

export the rest as Cobalt Sulphate etc.

}i*“,zr(l)igr also, a similar change was made authorization no 03 10432639 dtd
06.07.

The authorization may be amended as follows

e A new line item may be added in export product i.e .
; .e. Cobalt Nitr
Sulphate/ Cobalt Carbonate with Cobalt content 53 1&1— itrate/ Cobalt

¢ Quantity of Cobalt Metal may be amended as 47 MT in export product

This issue with the approval of Director(ME) for taking a view by NC. i

] -5L1 o/ 4
(K.S. Sodhi)
Asst Director (ME)

Shri Priva, FTDO, DGFT Udyog
2 og Bhawan
/o The DC(MSME) UO Note an 12)/2011-ME dated 13.10.14

Dy. Direciar General

winistry of commerce & lndgstry
Udyog Bhav/an, New Delhi-11
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